
PUBLIC ACCOt.J8tTS COM- 
(1971y72) 

WFTH LOK SABHA) 

SECOND REPORT 



LIST OF AUTHORISBD AC3ENTS FOR THE SALB OF UN 
SABHA SECRETARIAT PUBLICATION8 

-.~~ 

Mla. Pcopkr Bod: Houra, 16 
Ow. JIpnmobo Pdm 
M~10m-I. 

RAJASTHAN 

srrru Idwt.rlr wort.. a 
9. Holi Simt hScau1 w. 



1x1. E.m from DCP&T YMsmo No. z/a6'6>-TR, dated r g 8 - 6  
R & K ~  Proccdurc fik di- u h d  d m  by DGP & $ 

S1 
IV. SrmmCrY of - dui-1- . . .  

*Not pintd $OW cpdanld copy hid on I t  TLhlc of the Horw and &TC foplsc 
p W  in the Pu-t Library.) 



PUBLIC ACCOUNTS cumfmrm 
(1971-72) 

chmMhN 

Shri Era S d y a n  
M ~ M ~ E W  

2. Shri Bhagwat Jha Azad 
3. Shrimati MuN Banerji 
4. shti C. C. Desai 
5. Shri K. G. Deshmukb 
6. Chaudhari Tayyab Husain Khan 
7. Shri Debendra Nalh Mahata 
8. Shri Mahammad Yusd 
9. Sbri R. S. Murthy 

10. Dr. Laxmlnarain Pmdey 
11. Shri Ramsahai Pandey 
12. Shrimati Savitri Shyam 
13. Shri Vijay Pal Siagh 
14. Shri G. Venkatswamy 
15. Shri Ram Chandra Vikal 
16. Sbri S. B. Bobdey 
17. Shri B. K. Kaul 
18. Shrimati Vidyawati C b a t d  
19. Shri ThiIlai Viaalan 
20. Shri Shyam W Yadav 
21. Shri Sbcel Bhadra Yajce 

*22. Shri Niranjnn Verma 
SECRETARIAT 

Shri Avtnr %gh RikhyJoinl Sefrdtiqv. 
Shri B. B, TewarIeputy Secretmy. 
Shri T. R. Krishnamachari--Undm Secfetmy. - 

*Since raigncd from thc Cimmtrtac dth cried from x y t !  June, w. 
t l i )  



INTRODUCTION i u  

I, the Chairman of the Public Accounts Colmnittee, as ant.frorised by 
the Committee, do present oa their behalf this Second Report of the Public 
Accounts Committee (Fifth Lok Sabha) on Audit Report (P&T), 1970 
and Appropriation Accoimts (PM'), lf%WO. 

2. The Appropriation Accounts (P&T), 1968-69 and Audit Rdpon 
(P&T), 1970 were laid on thc Tabk of the House on the 3rd April, 1970. 

3. Thc Committee of 1970-71 examined thc psragrapbs at their 
sitting held on tbe 30th September, 1970. Cmsaqucot on the dissolution 
of the Lok Sabha on the 27th Deccmkr, 1970, the Public Accounts 
Committee (1970-71 1 cesscd to exist with effect from that date. The 
Committee of 1971-72 considered and finalised the Report at tbcir sitting 
held on the 6th JuJy, 1971 based on the evidence taken and the further 
inlxmation furnished by the Department of Communications (P&T 
Board). Minutes of thesc sittings form pan 11' of the Report. 

4. A statement containing the summary of the main conclusions/ 
recommendations of the (brnmittec is appended to this Report (Appendix 
IV) .  For facility of rcfcrence thesc: have been printed in thick type in 
the body of rhc Repm 

5 .  Thc Con~mittcc plxc on rccord their apprcciarion of the commen- 
dable work tfmc by thc Chxrm:!n and the Mcmbcrs d the, Public Accounts 
Commi~tcc ( IL170-71 ) rn 1;rkinp cvidcnce 2nd otHninme information for 
rhh Rcpor nhtci; could not k. tinaliwd by them kcausc of the sudden 
i l t 4 u ~ i o n  of tbr Fnnrth L,ok Sabha. 

6. Thc Cnmrnlttcc place on rccnrd their spprccintirrn of the ;tssistmce. 
rrndcrcil tn ttwrq in nhc cx:lmina~ion of thesc accounts and Audit pmgaphs 
by the Comprroller and Auditor Gcncral of India. 

7. The Committee would like to express their thanks to  the officm of 
the Deptirtn~cnt of Ccrrnmunicnti~ns (P&T Roard) and the Department of 
Industrial Developmm for the cooperation extcnded hy them in pving 
inlorniatiw to thc Commitlrs. 

ERA SUHIYAN. 
Chiman.  

Public Accoirnrs Cormitrec. -- -...-...- --- - -- ---- - . -- - - --- 
*Not prhted. On* r\cfnrtvled mnr ~ r i d  ~ f . 1  the Table of tbc IToute ard fiw 

wpiu pllccd in thc pulhrrnt I.lbnrj.'. 
(*I 



POSTS AND TELEORAPHS 

1.1. A 10,000 lines ww Cross-Bar telephone exchange, installed at a 
cost of Rs. 112.15 lakhs mainly from imparted equipment, was commis- 
sioned in August, 1968. The department expected to give 9400 connec- 
tions from that exchange, but could provide Mlly 6019 I by April 1969). 
Further increase in the working connections could not be made due to 
inadequacy of the common traffic control equipments. To utilise fully the 
installed capacity of the exchange, a proposal to instal additional equipment 
costing Rs. 24.66 lakhs is under consideration. Loss of potential revenue 
through inadequate utilisation of the cxchange is about Rs. 30 lakhs per 
m u m .  '. , 

1.2. The inadequacy of the traffic control equipment to cope with the 
f d  load was due to omission to take into account the traffic load which 
was likely to develop by the time the equipment was expected to be received 
and installed. r .*a Yp.a 

para I1 of the Audit Report (P. & T.) 1970) 

1.3. The Audit para dcnls with Bombay Fort Exchange. Whik com- 
menting on thc inadquatc utilisnlion of two other Ccoss-Bar telephone 
exchanges viz. Bombay City Exchange and Kalbadevi Exchange, tbe Corn- 
mittee had made the follawing observations in paras 1.32 and 1.33 of 
their 112tb Report (Fourth Lok Sabba): 

"1.32. The Commitrcc aok that due to errornous estimates of 
anticipated trafic load. control equipment ordered for twd 
Cross-Bar WChUDgFM in- at Bombay in November, 1967 
tutaed aot to be idequate. As a mult, not a sbgk: addi- 
tional line coold be provided by om of these cxcbanges which 
was erpectbd to pmvide at kust 2,375 addiihal connecdcms, 
w h k  in thc otber wcbmgc, 2,000 lines remained unutil i .  
Pot~tial  wmuc to the extent of Rs. 55 lakhs was thus lost." 

"1.33. Oovctameslr have stated that the traffic bad was assessed 
in 1962 on the ba& of traffic observatiom on S t r m g ~ ~  
quipmeat (which the CIDJS-Rat equipment replaced). Rest 
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w m  in-bad due to certain tecbatd p b  
menon peculiar to the work& of the Cross-Bar system, which 
the Department could nat have anticipated at that timc, baing 
unfamiliar with the working of that system. While the Corn- 
minee r e c o g '  that this argument has some force, they are, 
unable to understand why the Department did not check tho 
accuracy of the original estimates framed in 1962 for the 
Bombay Exchange with reference to t r a c  ,abservations on the 
Cross-Bar system installed at Madras in February, 1967. It 
would have enabled them to take remedid measures in time. 
It is not clear as to why the same mistake of under-estimating 
rraffic load occurred again for a third Cross-Bar exchange at 
Bombay Fort, where also control equipment ordered turned 
out to be inadequate, resulting in substantial unutilised capa- 
city in the excbange." 

1.4. In the note submitted to the Committee, with reference to the 
above observations, the P. & T. Department stated: "The trafec obxr- 
vations on the Cross-Bar equipment at Madras did not rcveal any over- 
loading of the system and full loading of the exchange was possible soon 
after the opening of the exchange. Moreover traffic pattern is a feature 
individual to each exchange and it is not necessarily thc u m c  both for 
Madras and Bombay as it has been actually observed in the case undcr 
examhation. Another factor was that waiting for ordering for additional 
equipment, it! receipt and installation would h a w  delayed the opening of 
the exchanges and a h  alfcclcd ~ h c  programme of installawn of <\!her 
exchanges. The equipment for all thc 3 exchanges, namely, Bombay City. 
Bombay Kalbadevi and Bombay Fon was ordered at the same tlmc and 
installation commenced. ~owe ie r ,  dw to impounding of imported equip- 
ment in Patiman during the Indo-Pakistan conflict of August. 1965, there 
was &lay in completing the Fort Exchange Installation. Thc exact addi- 
tional equipmcrtt for F m  r'xchanv could be eslimated only after the cut 
over of fhe Fort Exchange." 

1.5. evidence tho Cormnittee wcre informtd that tbe originating 
Wlk frqm subxriben in Bombay Fort ExcW~c went up by 75 per cent 
as qpim$ the Dqwtmcntal a i m a t e  4 about 20 per cent. These csti- 
matrs wcn: mado in 1962 and tbe ordurs for the equtpment wcrc placed 
in 1964. Thc $&lor Memkx (Flnamx), P. & T. h a r d  ststcd: "We 
have pm up sucb ucbasgr~ at Madras. Dehi Karol Be, Dclhi Jor 
Ba& Mysore, Ernsku1m. =long and w on md ncme of t h w  pve  m 
tbJ, Dnwuai cxpmicll~c wbkh w e  hod in Rnnbay Fort, Bombay City and 
e[.lhadsvi, We haw jmt cut over the J d g h  cexchanpr and thne ir no 
difflarlty. la Bombay, tllc k b e y  City, Barabay Fort a d  Kdimdcvi rn 



ban~corY#il~ar#draridaacas,~an8!pr~nslpropla. 
~ ' C h m  is them, the advocateti, nolidtom, W i s  aod an tbtse 

pqde an, theia. At certain tSme, in the day the bad Is tarrtfic, then at 
night tbc luad falls mucb b e h  the average. I t  was this peculinr candi- 
tiun that confmted us with the inadquaoj of the common wn rol 
cquipmtnt." 

1.6. Asked as to wben it was noticed that the estimates were not 

correct, the witness said: "When the iratfic obscnitions in Ctty and 
Kalbadevi started coming in, the ind~cation was there and in the case of 
Fort we decided that because of the peculiar phenonlcnon of the two 
earlier exchanges, we should have a complete obse~ation on the system. 
If we had taken too early an action, we would not have got an exact 
estimate af tho additional repuhmcnt. In May, 1969, when the 
exchange was established final tra* observations wcrt. kkcn and on the 
basis of that in November, 1969, we ordered the additional equipment 
Of course, this could have k e n  done a couple (d months earlier. in the 
earlier exchanges the sped of ordering machinery and equipment ,*as 
faster." 

1.7. The Committee desired to know the ycdr--rsc Fercentagc of traffic 
growth for the period from 1962-63. I h c  witness stated that in 1962-63 
it was estimated at 3.96; in 1969 it was found to he 6.9., ~ln~ost  doublc. 
As per the statistics of successful calls maint;un:d by rhr Dcpnrrmcnt. 
~ t~gin id  tipre in 1962-03 ) was 11.5 per \ u h n t . c . r  ;vr d+ 2nd .rfter 
skibil~cat~on rt went tip to 13.4 and 'tt prcscnt !!~r firore $$:I\ 1S.W 

1.S. When askcd dbout lhc latcst psil ion 01 ih: WlIrrCi:kOtls, the \crtnccs 
stated "'I t ~ c  latcst posiiwn IS thcrc arc 6520 u c c t  c ~ ~ l l w c t i o n ~  and 93 10 
cxtcnuotls. Gcncrally \\c rnak i t  prinvmn 111 ,.,c proloct c*t,mate for 30 
per cent cxtendons. Actually we have isken a sccund look at the matter. 
We thmk it will be ktter to do on regional bms ralhcr than on d l  India 
basis. At  goms placer it may be more. The oripiad prc?ject estimate for 
Bombay Fort pruvided for 30 per cent extcnsmns. If it IS 9,000 d~rcct 
lines to be canncctcd oa an exchange, it will bc round about 2,700 extcn- 
&ions. As minet that, we have got 9,510 enensions wih s reduced 
a u m k  a[ &tact axchange lints." The witness added: "There is another 
proMem in the Cross-Bar system. Even when the people arc speaking inter- 
nally, not trying to get an outside number, the load comes to on thc cx- 
Change. In the Fort m a ,  there src o vcry l agc  number of extensions. 
About the qua&on of tha CO~~CCT~CSJ of the traffic estimates, utc have 
b k d  into the n W b r  fmrh!r. Thhr problem may a r w  in d l  the rxchangcs 
in future. To amid &at, wc a n  now designing: an equipment ~ h i c h  will 
mewme ?he iawidl2rfr: c+f arQghatlng calla h m  the Stronrgcr Kxchangc. 
At pmmt, ?bat hcithy b mot milaMe. We am design& a portpbk 



equipmene which can be taken korn c x c b p  to exchaw to get the 
realistic estimate of the w&c. We are &signing an instrument by wbkh 
when an extension comes to the main instrument, the common control 
equipIIItYJt is not engaged. This is at a developing stage. It may take 
a long time to put it at the production stage. Once that happens, the 
artificial t r a c  that goes into the exchange will be eliminated and we will 
be on surer grounds as to bow much we can handle." Asked whether 
internal c a h  (from extensions to main and vice versa) were paid for, the 
witness answered in the negative. 

1.9. To another question, the witness deposed: "Accord@ to rental 
calculations the ratio between direct cxchange line and extension is 2:1. 
We can assume that two extensions arc more or let% equivrilent to 
one direct exchange line on this basis, the actual loading at the Fott EX- 
change corucs 10 1 1.281 h e %  which is beyond the nominal capacity of an 
exchange and is thus an indication that the traffic carrying capacity of this 
exchsnge is heavily overloirded." 

1.10. H'hcn askcd by the Committee about the capital cost ratio bctwccn 
the Strougcr rystem and the Cross-Bar system, the witness stated: "The 
only diffcrcnce is in the cost of Be exchange equipment At prescnt, the 
Cross-Bar exchange equipment costs about Rs. 1,150 per line whereas 
the Strowger system casts about Rs. 800 per line. As regards revenue. 
there is no change. There is a standard tariff. Although the capital wst 
of the Crosci-Bar system exchange IS more than of Strowpcr y te rn ,  ils r ~ w -  
nue capacity is also more because it is able to carry much hcavicr mtc of 
traffic. Secondiy, it is mon convenient for the subscriber also becaux. 
the common control equipment connects a call and thcn leaves the call 3nd 
connects another call and thcn connect\ a thlrd call and x> on." 

1.1 1. As regards the income ratio between the new system and Ibr old 
system, the witness stated that it would vary with the city or the Iowa 
&pending on the traffic. By and large thc Cross-Bar revenue was better 
than the other (Strowger rcvenue) hut it would differ from cxchangc to 
exchange. In reply to a question the Department iatimatcd to t k  Corn- 
mitts in writing that in Madras (Mambalam) where the S!rowgcr system 
was rephad by the Cross-Bar ~ y ~ t r m  the average incorm per line prior to 
nplaocmenl was Rs. 887 and Rs. 1088 thcreaficr. 



this exchaqp is of the order 08 Rs. 34.9 lakhr pa mum, a8 against the 
potential revenue loss us shown in the Audt Report of Rs. 25.20 hIdu on 
account of the direct exchange liner. l"he position is that tbwgh the number 
of dlmt  exchanges lina. . . . . .in this exchange is less than what was r p i -  
lied in the original project estimate. . . . . .the traffic has been exccpionally, 
heavy." 

1.13. When pointed out by the Committee that it was not really valid 
to argue that there had been no loss of potential revenue because that would 
imply an assumption that had all thc additionnl li!x!s been avaiiable, the 
Department would not have had any elma traf&:, the witnwe statad: "1 
really occcpt that if the quantity ~f the required common conr.ol equipment 
had bccn foresecn, right from the beginnmg, we would have earned more 
revenue than we have actually ewncd. I do not wish to plead something 
which is not correct. All that I said was that in the project estimate, a 
certain rcvenue was estirnntcd and that has been surpassed." He further 
clarified: "But it is not actual loss, because we did not provide that 
service. Providing that service would have ent* some expenditure 
also." 

i .i 4. According to the infornution furnished by the Department, order 
for add~tronal cquipmcnt t incrcau. the traffic capacity was placed on 
Mcssrz Indian Telcph~wc In~o~fr is .  rn Ymrmher. 1969 Equipment 
wpply had cornmcnwd and barring a few important items like printed 
c:rrds ctc.. which wcrc likely to be delayed, IT1 had promised to complete 
lhc supply by Novcmher, 1970. Thc instaRation was, therefore, expected 
to commcncc by Novcmber/Deccmber, 1970 and full utilisation of the ex- 
chilngcs wa5 expcted by the end of 1971. 

1.15. The Committee wanted to know the resmm for not placing the 
order for additional equipment to increase I)w traffic capacity on Mwn 
Indian Telephone Industricv earlier than tn Nobember, 1969 The witness 
qtated: 'The traffic obscnations which finally gave us the correct load, 
were taken in May, 1969 a d  immediately thereafter the mgincering opeci- 
fications wcrc givtn to the I.T.I. so that the I.T.I. could start the manufac- 
turc. Only tbe formal order was give0 in October. Tbey have given the 
common control equipment for tbc o h r  two wcbangw. Tbe common 
control cquipmcnt is expdcbtd to &ve by th: end of thin year or the 
beginning of 1971 and we hop to ccnn@ute tho additional bes by Junc- 
July. 1971." 

1.16. Asked whether the additimd cquipmcnt cauld not have been 
imnnrted. the witness admimd: "If we had ordered the additional common 
control equipment from ahmad. we might have got in quicker" and added: 
"We tried to w e  ttL: forcip exchange and decided to get it manufactund 
in Banraiorc." Acmtdinp to the w k s s  the import wocdd have indued'  



exchange of about RE, I5 lakhs. Elaborating further, the witness 
stated: "The total cost would bave been tbe same, but by it from 
1T1, we have wved a considerable mount of foreign exchange, thou& not 
the ~vbole amount, because IT1 also imports sumcthing to make these 
-." The Department subsequently intimated that the i o ~ i p  exchange 
component involved in the indigenous manufacture was estimated to be 
approximately Rs. 6.66 lakhs. 

1.17. Tbe Committee asked whether the Department tried to get the 
technical know-how from outside, before they ~ntrcrduccd the Cross-Biir 
system. Tbe witness stated: "Thn particular equipment is according to 
the design of the foreign manufacturer, the Bell Telephone Manuhcturing 
Co. of Belgium. it is entirely their dcsigo but we do the engineering here. 
We assess what the traffic is and how it should be inter-connected with 
various other exchanges. We give this information to tbc B.T.M. and 
thcy design the exchange amdingiy. l[hk, L with r e p d  to the thrc 
Bombay exchanges and the three other exchanges. But the subsequent 
exchanges we engineered, manufacture it ourselves but thc uaffic design 
we got it from B.T.M." The C3rnmit:ee were further informed: "There 
is a rdabration agreement between IT1 and BTM. Under this agreement 
we got the technicai know-how and the designs. Now the dcsipn- 
b@ of m k q u e n t  exchanges is being done by IT1 and n9t by any foreign 
-" 

1.18. In view of the difficulties cxpericnccd, the Comr.iirrec wanted lo 
bow wbetber there was any tcchn~cal dcfect in the sysrcm. ?hc witne* 
deposed: "We did not cxpcrlcncc m y  tcchn~cal difficulty I t  w3s only 
tbe quantitative inadequacy crf the ccminon contrid cquiprncnt ullich h:~+ 
bew ractificd. 7 h - e  is no technical defect in that sjsrcnl. In fact rr 
Ls a hater system. It has not h~tppcned in 7 or 8 other ccntrrs. I t  has 
happmcd only in three centres and wc arc very mucb alive to this problem 
The finst is dcv5-jag an inmoment which while taking tu the main instri: 
-, wi i  load the main cxchanpe Sixoridiy. M e  arc ckrvelop~np ;: 

equipatat bo that we can measure the incidence of d m .  Thit. 
b tk d n  diikcwe bctwcm the Wowpr aad <7ros+Bar systems. We 
jae dm aroccraad with th! fmpaq aad inckhcc of the originating 
cJb. ht this case h was $bmn Wt the frequeaeg c5 the -Us have &men 

md upscta tk: cakrn1atioML Wc arc m w  &doping m equipment 
so &at we can use it. Far conwr6ina fiic krowgcr r y w n  into Crw-  
BP1 gylCtam, by using the dab c o w  the traftic can be forrcavt and wc 
an daaig;n a awmaas con&ol cquipmcat By this, the pasaibiiity af am- 
lading the woawnrxs, mntrrrl equipment will hc s14m nacrd T%in svmm b 
o o t D b a , a a y m .  ItirMnvquitefsmiiartoos. ?btryrtcolisnnt 
dcfectk. Xt is orrr mdhad d estimating future tnrfic in tr w pn,w 





1.24. Tbe capacity of u :clephone exchange was cxpanded from 7500 
lineJ b 8500 lies on 3 1 st March 1965. Allowing a technical rescrvc d 
6 per cent, tbe connectable capacity of the expanded crrchltnge was 7990. 
The number of working connectionr, however. werc 7 156 on 30th Septem- 
ba 1 9 6 ,  7401 on 31s March, 1966, 7375 on 30th September. 1966, 
7325 on 31n March, 1967, 7513 on 30th September, 1967 and 71379 un 
31at Ma&, 1968 despite heavy dcmmd from subscribers. Full capacity 
amld only be utiliaal by August3 1968. 

1.25. The Lkpwtment explained that thc full expanded capacity could 
nat bc milisad during all this period for want of cabla and telephone 
instnrmrats. It is, however, seen that indents for cablea and instruments 
were placed is April-May 1965 only after cornrniosioning of the e~change. 
1500 tckphooe iustruments were also lying spare in another d~viaioa in 
tk same ckk daring the same period. 

1.26. Due LO aon-utilisatioa of the expmded apacity. there was lovr 
d Ks. 23.28 Iakbs of p~tential k s c d  on the average csrning, 
of one telcphoae wontmion from rhs! cxchangc during !he period April 
1965 t~ July 1968). 



1.29. Tha Canmi= understood from Audit that the pasitioa af 
utilisation of the excbangc betwcen Septmber. 1965 and Marcb 1968 was 
as fol1ows:- 

March, 1yb7 . . .  7UW '325 h c r ~  2628 

March, 1 y 6 R  . . 8500 ?yo0 7179 11 1 11772 

1.30. Whcn the attention of the witness was drawn to the above 
posihon, he stated: "In March. 1965. our actual utrlisation was 90.3 prr 
cent of working connections. 1 may mention that recently the Raard has 
taken it view that the ut~lisatron In terms of subscrikrs l i n e  as a d o  
of the nominal exchange capwiry should bc somewhat YO to 94 per cent. 
Ilu lirsr 6 per cent is kept as the eng~cccring rcsenr. In 4pril, we 3 + k d  
a thousand line exchange and the capacity went upto 8500 11nr.s. N a t u r ~ l l y  
the percentage fell off. In March. 1966 it becam 87.2 per ccnt .~nd in 
March. 1967, it was 86 per cent. Ahcr that there has been a spurt of 
giving connections and in March. 1968. it was 98.3 p r  ccnt. In March. 
1970 the utilization was 97 per ccnt. TFis excludes the disconnections 
.dub to non-payment. So what we probably slipped up in the carly stage, 
we have subsoqoartly COVCE~ up." 

1.31. Asked whctbar it was redly necessary to keep the reserve at 6 
cant, the witness mid: "ncrc is difference of opinion, but this has 

hen go@ on. 6 polr ccnt was thought to be a rcascmable ~servation- 
high and nut too low. But as su.e~tstcd hy you, we shall 





A udit Paragraph 

1.37. To meet the hcavy demand of connections from sutncribcrs on 
thc waiting list, the capacily of a telex exchange was expanded from 200 
lines to SOO lines. It was anticipated that about 200 conncctions would 
be given imnledratcly aftcr commissioning and uldmately 300 connections 
within one year after commis.iioning. 'The additional 300 lines were 
commissioned on 14th Septcmbcr, 1966. Allowing for a technical rcserve 
of 6 pcr cent, ~ h c  available connectable capacity, out of thc expanded 
capac;!y, was 282. Notwithst:tnding a heavy demand for additional rm- 
ncctions, the connections actually given were only 5 2  by 31st Deccmber, 
1966, 118 by 31st March 1967 and 159 by 30th June, 1967. Apamst 
thc e x p u t i o n  of full utilisation of the additional capcity by Septcmkr, 
Ii)67. the exchang carded a spare capacity df 90 connections on 30th 
September. 1967, 67 on 31st Deccmber, 1967, 39 on 31st March, 1968 and 
17 on 30th Junc, 1968. The dclay in giving conncctions was due to nim- 
avuihbilitv of dialling units. Due to &lay in providing connectiow arid 
conmuen1 undcr utiliwtion of the expanded capcity. the loss of pllcntral 
revenue dttring Nwernber, 1966 to July. 1968 is t o  be Rs. 14.12 
l.?kh\ ( b a d  on the average earnings of a telex connections from that 
exchange). [Para 13 of thc Audit Report (P&T 1 19701 

1.38. In a note submitted to the Committee, the P&T Deparuntnt inti- 
mated the details of sanctbn for the expansion of Telrx Exchange. thc 
ordtrs placed on the I.T.I. for the supply of dialling units and the actaal 
supply as given klow: 

President's anc twn  for the projcct of expansion of Telex 
bhuage in q u & m  was i d  on 17th February, 1964. 

Thc orders for pmcusment of 300 dialling units for this work 
wars placed by the Directorate un&r Order No. 5-47164-NA 
dared 10th July, 1964 with iba I.T.I. dirmt. 

1034 L S . 2  



12 
The sdasdala for mpply af te1ext equipment for expaasloo of Bomky 

Tdax fnw UK)--500 lints (Q;ltPPDgiOrr--l) was reviewed with LT.1, in 
Fe&Nary, 11965 aad at that timn its@ the I.T.I. had indicated that the supply 
d the dialing units wouM be only pmgmsivcly made for the telex cxchangra, 
oader indallation then. Tbe schadub of suppk indicated in Febnrary, 
1965 w, b w ~ ,  mt kept aad the dialing units for the Bombay Fapao- 
&I wen received only progressively as indicated below: 

Delivery chaUm Date on which 
NO. and Ate actually m r i v d  Qtp. 

A 521139, d d  11-12-65 

A 523716 dated 28-12-65 

A 532023 dated 19-3-66 . 
A 712845 dated 26-8-67 . 

A 717463 dated 13-9-67 . 
A 723704 dated Q-12-67 . 
A fp7Rz &ted 28-2-68 . 
A 800738 ducd 16-4-68 . 



1.40. By March, 1966, rhe Dcputwnt had roctired 222 diailing units; 
but the camoakw glvm upto 31st December, 1966 were only 52. On 
his attention being drawn to this fact, the wimw Ptated: "We have rewived 
(222 units) well before the exchange was oommisariW. Actually, we 
should have given all thc connections as soon as the exchange was coni- 
Nissiond. Of come, that was rather a diffcult thing to do because to 
give connections immediately a k r  the errhangc was commiss'id oras 
.extremely difficult. We would have been able to do it in two or three 
months but there was same contributory delay on account of having to d f ~  
a substantial amount d cable work in this area. But I do admit that wc 
wuld have taken some advance action. Whatever we did we could havc 
done earlier." 

1.4 1. The Committee wcre informed by Audit as fallows: 

"While vetting the Department's 'Notes' to the Public Acwunb 
Committce, it  became evidcnt that non-&pt of dialling quip 
ment could not be a reason for delay in releasing connections 
in t h i ~  case bemuse 222 such equipmats had bcm re-eivcd 
well before the cut wer of the exchange. Accordingly 1; was 
sugecsted to the Posts and Telegraphs B o d  that the cwxac~ 
reasons for not releasing 200 connections immediately qfier cut 
over of th: additional 300 lines as originally planned for might 
be intimatcd to thc Public Accounts Committee. In reply 
thereto. they have intimated that Lhc nasons for not rclcajing 
200 connections immediately on cut over, despite adequute 
stock of dialling tquipmcnts. were fol~ows: 
(i) Unsatisfactory position of junction cables between the Telex 

Exchange and tht Waudby Road &change. 

(ii) Some of the required cableg wue available in December, 
1966 and some othars in February. 1969. Completion 
of release formalities were not undertaken due to unsatis- 
factory cable position. 

(iii) N d t y  of kccping reserves for mnvcrsion of tk 'printem 
gram' circuits to nlex workhg, orden for which wcre 
iptued in January. 1967." 



143. With a view to meet the growing demand for new tclephonr 
connwtions, the capacity of two telephone cxchangs  in the same station 
was raised from 8,500 Imes t3  9,900 lines and 5,300 lines to 6,Vm hnes 
respectively. Thc firs: unit was to providc 1.300 ncw connections and 
the second 1,500. The two units ucrc  commissioned in Novcmhcr, 1967 
and Janusn.  1969 rccpcaivcly. Actualtj. the dcpartrncnt ha5 gbcn 5 5 0  
new connections from the first unit upto August, 1969 and eo ncw 
cctnncctm from the sccmd unit has hLTn p r ~ v i d c d  up  o Ombcr. 1969 
The number of applicant\ on thc waiting list for both the units w;r$ ovtr  
9 . 0  from Scpternbcr, 1968 onwards. One of t h w  two unit< IS k i n g  
further expanded by 2.400 Itncs at the ertimated oost d Rq. 68 3 3  Iahh$ 
The departmenr thus lost pc~c~r t ia l  rcvcnuc or Rr 27 65 lnLhs p:r annunr 
duct to dclay rn p r ~ r t d t n g  2.8W mnnec~ions  from thc t ~ o  cx4p;tnded 
units. 

1.44. The d:partrncnt expIaineJ in lunuary, 1970 tha' inadcquntc 
~t i l isat ion of avaiiahic cap.x$y waq due to inadcquatc ~uppki of  cahlrc :rnd 
that bulk conncclions arc likely to hc provided in thr next fcu nwnthu 
as s p a i d  inslmctioas ar t  b einp issued in the matter. !Para 14 nf the 
Audit Report (P. & T.) 19701. 



1.46, In a note d a d  19th September, 1970 submitted to the Com- 
mittee, tho P. 8 T. l k p t m a t  intimated the prosent poaitim of atilisa- 
tioa of the exchanges 8s follows: 

*' Mandcrc' I 
Drtc of 6anctiun of the project for expansion. . .  I 1-2-64 
DateofCommirr ioning.  . . . . . .  1-11-67 

. . . . .  N~~mlr~alcxchargccllp.ciry.  W . . . . . . .  Working connections 8900 
Peeccntagc utilla~ion . . . . . . .  9% 

In addition, 34 Advice Notes havc been issued for installation of 
conncctions which could be provided during the coum of October, 
1970. 

Abandvi 11 

Date of sanction of the expannion prnjccr . . .  18-4-65 
. . . . . . .  Date of mnmissicming 1-1-69 
. . . . . . .  Nominal capacity GVoa 
. . . . . . .  Working amnectiuos 5179 

Pcrctntngc utilirntion . . . . . .  76.56,; 

In addition, 491 Advice NXCS have been issued for provision of 
T&phanc conncctions which would bc installed during the course of 
October, 1970." 

1.47. Dcclling with shortage of cnhles in Bombay Tele'phone District, 
the Department furthcr stated in thc note nr follows:- 

"In casa d Bombay Telephones these shortapes have continued to 
accurnulatc from year to year. following table gives 
the cable rcquircrncnts based on thc programme of commis- 
sioning of exhangcs each lieu and the actual cable as 
rcccived: 

SI. Cables Cable, G b l a  
I No. Year rcqu~rcd rcccrvnl laid 

in Kma. In Kms. in b y .  - 



It will be sen that there has been s h m  all along md tho ~~mttlativt: 
shorlage by the end of 1968-69 is of the order af a b u t  450 Kms. 

The local authxities had to  pool their entire cable resources and use 
them on various works, Thus, even though some cables were received 
on these projects, the Bombay Telephones used them to provide connec- 
tions from exchanges commissioned earlier. 

In case of thcse tw.) exchanges, the local authorities were finally able 
to lay the essential cables towards the, end of 1969 whcn it became pcaiblc 
tn rc'eace the telephone cmnections. It is about same time that the draft 
 par^ had been received and instructions were issued to the local aurho- 
rities 11 take steps tn u il'se the exchange capacities quickly. 

L * .I I 

I-~.>III ihr figures of trlephone caiinections working, it will be. seen 
th:qi a h u !  717 ccmi:crtions hav:: bet.,) yovided f r ~ m  the Mandvi-1 and 
PO2 comect;m~ fr ;~rn  Mandvi-I1 exchange since the issue of these instrur- 
tiors 34 additional teiq3hone connections in case of Mandvi I and 391 con- 
neaions in case of Mandvi-II am expected to be installed in tha next one 
month. 

1.48. A cspy of ttw instrucLlorls ~ssucd by the Gcncral Munnger, 
Telephones, Bombay on 16.12.1969 is reprodud in Apprndir I. 

1.49. The Committee have dealt with the proMem of oven11 shonagc 
of caMcs in paras 2.28 and 2.37 of their 40th Kcport (Fourth Lo): 
S a h )  and paras 1.37 and 1.49 of thc~r 112th Rcporr (Fourth Lok 
-1 - 

1.50. The Committee wanted to knsw the additional potential tele- 
phone canmc:ians that could not be provided on account nf shonagc 
of tevcziue. The 1)epartment in a note, funtished tbc following informa- 
tion: 



k l a r e r  s t s t h s  it ia thtM 6- &at about 90 pw: e n t ,  of 
rxckarqp capsc2ty I w l d  ba u@ed within e b u t  6 month of the colll. 
missionin$ oP thc exchange. At smaller station6 the expm&,l crrppciQ 
w61M be avaflaMe to meet tbc &man& fx the next thrce yearn. On sn 
md bagis, taking tke country as a whole, an 85 per cent utilisatim 
would be a reasonable target to work on, Against this, the overall Wi- 
lisation of exchange capacities in the county on 31st March, 196.-. 31 st 
March, 1968, to 31st March, 1969 and 3191 March, 1970 w s  81 per 
cent, 79.2 per cent, 77.3 per cent and 79.5 per cc:~~."  

1.51. On the above basis. the Department worked DUI the numbcr 
of connectian.t that could not be provided at the end of 1969-70 as 
61,084 and the loss of potential revenue for 3 years ended 31sl March, 
1970 ar, Hs. 18.43 crores. The following tables indicate thc dctds 3 g  
givrn by the. Department :- 

You 

Potcnrtal wncctr t  ns that could not Appmximuc 
be pmvldcd dunng the pear loss of 

ptcnrid 
r r Y M U C  

fiqtnnrng Entl of Arcngc af Rs. loco/- 
nT ~ C U  Ynu rhc year P= 

mmcccim 
(Rs. crater) 



Elaborating on this, the reprwwotrtiw oi the Ministry d ~ndustrial 
Devebpent  and Internal Tradt stated: 'Sb far as H i n d W ~ 1  Cabb 
Fac.ory at Rupnarainpur is c ~ ~ ~ ~ n t c d ,  they have g>t a capadty of 3,200 
km. in two shifts. If they work on the thiro shift it will bc about 4,OOQ. 
km. But unfortunately the actual production has been d y  ab-t 50 
to 60 per cent due to the ' ~ u l i a r  situation prevailing in that arm. We 
have also to @ the machinery. So far as the expansion is ~ m r n a d .  
aU the indigenous machinery will be in position by the end of this Yew. 
Imported machinery will be in position by June, 1971. By March, 1972, 
we hops to achieve the full production unless certain other difficu1:ies 
cfop up. About the scs3n.j ccrhle factory, the intention is to sex up a 
capticity of 5.000 km. on three shifts. We have alrcady got the project 
report. The Enancc Ministry has cleared it in principle. We ham 
isbued orders for appointment of a project nfficcr who h.;\ bccn dc.p!cd 
from the P. 8t T. It will take two or thres years to go into prcxluctinn. 
That is why we may not bc able to get the full b-ntcli: of it hg thc end of 
the Fourth Plan. Thc second factory will give benefit only in ihc fifth 
Plan." The estimate of indigenous production of 25.000 kms. during ihe 
Fourth Plan perixl  include^ a small quantity of ou,'put from thc sccond 
factory. With the cornmiss~on~np of thc second unit the total &?pacity 
w o ~ l d  be of the order of 16,O(K) kms. per ymr. 

1.58. The Committee haw 3bsened in para 2.37 of the 40th Report 
(Fourth Lok Sabha) as follows: 

"In view of the l a r e  @p thus lcft and the current indications regarding 
m-availability of foreign assistace for imports, the Comm~ttec would 
like Government to consider how best the gap cmld bc bridgcd indi- 
gcnously by encouraging private manufaclure~s tr, undcrukc ~ h c  mnnu- 
facture of cables. The Committee would like a speedy decision to bc 
ULen by Gwernrnent on requcsLs already stated to have bccn received 
fm some units in thc priva'c seclor for permission lo mnnufmurc these 
cPblts by udli~tian of rpllre capacity." 



3 ride an4 Cxnpany Affaicn on wh May, 1969 to immediately abw this. 
undertaking to sot up capacity to manufactura 1,000 SKMS of Telephone 
cllbii~ annuoily and it is expected that MIS. Tram w d  take about two 
y a m  to sstnbiish the, manufactwe of thc cables. The technical team has 
also k e n  advised to vrut the other units and expedite its report on the 
posolbilitics: of tho manufacture od telcphonc cables by there units. Thc 
aport when received will be exmined by the Ministry of Industrial 
Devrhpment and I n t d  Trade and Company Affairs on an urgent basis 
and submit the same to the P.P.E. Committee of the Cabinet for a 
decision." 

1.60. After considering the above rcply, the Cammiltee have urged 
in para 1.26 of their 85th Rcpon (Fourth Ldr. Sabha) that they would 
like Government to come to o decision, withmt delay, on the qucstion of 
chpanding indigenous production of cables in the appropria:e sector, which 
was again miterated in para 1.49 of their 112th Report (Fourth Lok 
Sabha). 

1.61. During evidence the Committee were informed that private 
sectors werc manufacturing ~ n l y  power cables and not the undcrground 
Ick-communication cables required by thc PkT Department Asked 
whcthcr there was any objection to dlow them to take up manufactwe of 
underground tele-communication cables, the representative of the Ministry 
oi Industrial Development and Internal Trade replied: 

"Under the Industrial Policy Resolution, 1956, tele-communiration 
cables are rcscrvcd undcr schedulc A, exclusively for the 'public sector. 
kpcnding on the rxjuirrments of P&T, one unit was sct up under Hin- 
dustan CPMcs in Rupcarainpur. Initially. tbc capacity was lower; later, 
it was raised to 3,2W kms. As and when the demand w n t  up, it was 
decided to expand thc capacity to 8,000. Now, as a msutt of a review, 
we dccidcd that the total rcquirrrnent would be of the order of 16,000 
Kms. This was m c t i m c  in 1963 or so. On that basis. it was also 
doclded to set up one more unit for 8,000 Km., that is,  the ptesent unit 
to be expanded to 8,000 and a second unit to produce another 8,000- 
toral 16.000. 



wds lug6 and thcre it was going to be eoanomical. The matter 
cansidered by the C a b i .  

Before that, the Mi* of Industry felt that there should k: no 
difference between one uoit'and awther a d  it wmld be desirable to allow 
every unit to go into a cdpacity of 1,000 Kms. per unit. We also thought 
of State sector concerns like Remco in Mysore and Traco Cables in Kerals 
and the Ordnance Cable Factory in Chandigarh. But the decision and 
tec~mmendations by the Ministry of Industrial llevelopment wcre that the)' 
should all be considered for 1,000 Kms. When the matter went to the 
Cabinet, the dwision was something different. T h w  wcrc thc considerations 

taken into account: ( 1 ) the item was already rcserved for the public 
=tor, ( 2 )  what would be the estra invcstmcnt, what would hc the return 
and how much time would it take for them to 90 into production and 
whe her this would be desirable The tichlish quwtion was whether aftcr 
they have been allowed to go into production, 11 would not br: possiSle 
to ask them to stop pr&uction of tcle-communicat~on cables. 

Another aspect considered was whether t h e  could be forced ta e+rt 
the entire extra production. 

Considering all these aspects, the Cabinet dccidcd that i t  would not bE 
desirable to permit these privatc scctor units to take up manufacture 
which would also take the same period , z ~  a pubhc wctor project which 
had to be set up. They decrded that the second cable project which we 
had in view earlier should be immediately 5tarted: planning on that sho~~ld 
procecxj immediately. For the in'enm pcrid, it wsi, A, d:;rrlr.rl that 
P&T should import whatever cable was needed 

We have also the ahe: difficulty of placing an order for indigenout 
machincq with our own public seztor pmjecbr. There havc bccn somc 
jifficultiear and delays in gctting equipment. We are likeb I ,  p a  
indigenous equipment and instal i t  bcfore tk cod of 1970. 

So far as the Hindusfan Cables at Rupnarainpur is concernctl. wo 
ghould go into production on the bass of the ncw targc~ in t k  coum 
H the btxt year. 

Wit4 regard to the second f i i c t ~ y ~  we havc now revised thc rquirc-  
menu on the basis of the oew product mix suggested by P&T. Wc have 
llrrady decided to appoint an o w .  A survey has been undertaken 
We will im@emcnt the project withoul any furlbcr delay and ~clc that rha 

d PM' br met by 301h these units." 



T h e  Cabinet discussed this qwstion fa their meeting held on tbe 
22nd January, 1970 which tbe 85th Report was presenled La 
the Lok Sabha on the 3rd March, 1970 and the 112th Report 
on the 30th April, 1970. It would not have been possible 
to bring thew specific observations of the P.A.C. to the notice 
of the Cabinet at that time. 

It may, however, be siated that b e  P.A.C. have observed onkj in 
the 85th Report that the Government should come to a quick 
decision on the questim of expanding indignous production 
of cahles in the appropriate sector (para 1.26). Even though 
this observation, as such, was no: brought to the notice of the 
Cubinct, the urgency of our total requirements vis-a-vir the 
existing production was fully explained to the Cabinet. In fact 
this Ministry wcrc also of the view tha! in order to ti& over 
the difficulties, ag nn inrerim nteawre the private sector ahoula 
hr permitted to manufacture thew telephone cables and hence 
this igsuc was taken before the Cabinet. The Cabinet. howvcr. 
on larger palicy con~iderations, dxidcd that there sho~lrl k 
dcviatiw from thc policy annotrnccd in the Industrial Pnlic; 
resolution, 1956." 

1.63. The Con~mittcr were furthcr inlormcd that the matter was under 
consideration for nearly two ycars. 

1.6.4. When the Commlttcc drew attention of the n~lness to the 
rccommcnd~tion af thc Administrative Refmnq Commission that the 
repponsibilitiea at prescnt discharged by the Ministry d Indus'ial Develop- 
ment in rsqxct of the H~ndustan Cables Ltd. should be transfer re^ to the 
P&T Board. hc stntcd. "This is in comspondcnce bctwwn the two 
Ministries. Our Minister has alfcady written to the other Minister. The 
ARC has recommended that a number d scctoral cdprntions should be 
opened and subjects tmnsfcmd to the respective uwr Minittries. ?his is 
undcr consideration. I am m>t in a position to comment on it. The 
kniior Member (Financial) P&T Board added: "We have h a  in favour 
of having this factory undcr lnur control. This has been our view even 
M o m  the ARC rccammcndatian. It is now for Government to take a 
decioion becaw it is a matter be:weco two MinMcs." 

'fbcCar~nabQibettkdebyialltabrEkaofthcmLEDbk 

bscllbslradhr -ba, 
BorbrJ. Tk taabbcttoar 





Auclir Paragraph 

1.72. As per rulcs, whenever a departmental dispensary is established 
at a station it provides free medical attendance and treatment to all P&T 
e m p l m  drawing less than Rs. SO0 per month as well as their families 
rccidinc in the area wrved by the d i s p s a r y .  The facility of reimburse- 
rnm of medical charges, otherwise admissible to such employees, is 
wi~hdrawn from the date the dispensary starts functioning. 

1.73 In a new departmental dispensary in Rajasthan, which was to 
function from l o t  August 1967, the mcdical officer-in-charge, the lady doc- 
tor. nuniog orderly. d m s r  end two male p n s  jaincd duty between July 
an3 November 1967. (7% date of apcning the dispensary had. however. 
becn deferred in subsequent or&n dated 31s1 July. 1967). Necessary 
equipment, mcdicincs, furniture ac., were also acquid  by August 1967. 
However. no compounders wurc appointed till 1st January. 1969. On the 
issue of orders for owning af the dispensary there were protests from the 
staff against tbe media4 olficer-ibchargc of tbc dispensary and t h y  were 
not prepand to take treatment from him. 

1.74. Writ pctitiory wen Bled on 10th May. 1968 and 18th July. 
1968 in Of&sa and Aadhra Rod& High Courts a m s t  Government' 
action in opening rdeputmentd d i ~ d e s .  TEc Orissa High Coan b11cd 
tcmp-ty injunction rc~rraining tbe dcpartmcnt from making any h g e s  
in the existing medical facifities to the st&. Subscquantly thc injunction was 
-lad aab 1&: two writ p c t i h  dccidad in bvour of tbe drparbnent in 
hcemkrr 1968 Ayrost 1 969; blrh a r b  w e n  h ~ e d  in December 1968 
making h wry tar r i ~  tb6. P&T e m p l m  to receive truatmeot at the 



P&T dispensary from 1st January 1969. No legal advice had been t b  
before opening the dispensary whether the employees could be compeUed to 
rcceive treatment in the departmental liispcnsary only. Although the dis- 
pcnsnry started functioning, with armost the full complement of staff an8 
equipmat by the end of November 1967, deferment of the issue of the 
or* resulted in the smpkyecs continuing to receive treatment from the 
exising authorisod medical attendants and claiming reimbursement from 
the department. Dur iq  December I967 to December 1968, Rs. 1.95 
lakhs were reimbursed to the cmploye; ns-consultation and/or injection 
fees dospite the services of the medical officer and lady doctor k ing  avail- 
able in the departmental dispensaq. The medical officer-in-chargt: of 
thc dispensary continues. 

[Para 24 of the Audit Report (Pkl') 19701 

1.75. The dispensary rcferrcd to in the Audit para, was srartcd a1 
Jaipur. During evdcnce the Committee desired to know thc rcsans for 
postponing the opcning of the dispensarli. The \r.itne<s crated: "'Rc 
opening was not postponed but the trouble was about thc avnilnbility of lh: 
doctor. Even today we have 31 posts of doctors for which wc have 
made ad /tor appointments because the Ccntral Health Scrvicc .ire not 
able to provide the rrquired number of qunlificd doctors." The ('on~rncttcc 
were furth-r informed a? follous: "In this particular case. wc did open 
this dispensary and did appoint the staff, but the employecs ucrc rcluclant 
to go to the dispensary kcmse i f  they wcnt ot~bidr  t h q  coulJ  r r w t  lo 
all sorts of thing which they could not if they wcnt to the dispenrary. 
The legal position was not very clear whether thcy cuuld b: fcxcrri 10 p 
to the disgtnsav; b fact, in Orissr and Andhra Pradesh writ pcttttanr 
wrrc takea out. Tfiq were ultimately decided in our favour. Sr, from 
1st January, 1969. the cmpbyeea wen compelled to go to the dicpnwry. 
In beCaecn, from the end of 1967 ro 1st January, 1969, a pcrnxl of .abut 
am year, it is not tbat nobody went to the dispensary. I am fold ths! as 
raaag as 22,000 patients were treated at this dispensary during this pcritd. 
Bat t p i t t  a buge number continued to go outside bemuse the legal pcnifw 
w t s  ncl char. H m ,  that was this extra claim. Thc mcdicincv wvrc 
all u t i W  and then was no loss in medicines." 

1.76. To a goeotian, tbt w b w  stated that thcrc war certain amount 
d dehy in ptthg wmpwadcm a d  othct qualified personnel like pafa 
mcdicrrl ofWaJs. As ncgudr the tp~ciAc reawna fur the delay in appoint- 
iag Iht ~~opouodeso for rlsir d i q m s q ,  the PLT Dcpaftmcnt in a - 
M ntm!cd rh f W :  



E* 
w q  to rtprt fm@@q with e0s0 from the 1st 

A- 4967. Efturta 4ac k l e  b r  ~I?poiotmcnt of cum- 
pQupders ibroyob thc hploymerd Exc;bsiioc 4 * throus;b 
opto sdvectbnqbt. Haqvcr, thme dlotts povd fi@c and 
refer- w a  made to rbi P&T Difedorotc in Novcmkr. 
1967 for parmilsipn k, appointment compouodom on deputation 
be& bnq tbe State oowl.Oment. betoils d tbe staft propas- 
dl to be so appointed and their pay d e s ,  etc., were called 
for by tht Mrtctmte asd by tbc m a w  was accordia$y taken 
up by the PcWmsteraeaetal witb tbe Director, Nadical and 
Health Services, Jaipur. Tbe oluncs of two retired corppoun- 
der were recopmeodd by the Director, Medical and hdlh 
Servicer, J 4 p r  in tbt fint week of Fckusly, 1968 a& thew 
case was forwarded to the Directorate immediately. Necessary 
approval for their appointment for a year was ecoOcdad by the 
Dirac?tsrratc am tbc 6th March, 1968. Thest c o m e r s  
were nat, bowever, ~ppoidbd by tbc P.M.G. as tb~ question 
of terminating the &cm of the Medical OfRcor curd makmg 
treatment at the P&T Diopensary compulsary had ie the wan- 
time been taken up with ts Directorate. The case of the 
Adadical 089cu was coosidcrcd in the I kdora tc  m all its 
aspea inclafi i  Ihc wg ih tx  an& and aWIougb it was 
initially decided ia July, 1968 to tenninde his 8avices. tbt 
mrttm was laftr recoaaidmd Pad tbe naticc of termmatioo of 
scrvkes was withdrawn in February, 1969. As regard3 the 
qoartian of making treatment of the P&T l h p m w y  corn- 
pulrory, the legal position was open to Qubt in view of the 
iojuodioa issued by the Orism High Court in May, 1968 
mniningl the Department from making any changes in the 
existing medical facilities to the staff under the C.S. (MA.) 
Rules. 1944. Tbe Writ petition was ultimately diuniud 
by the Orism H@I Ccmrt arrly in December, 1968 and -3- 
rary amendatmt to tbc C.S. (M.A.) R u b  unpowcring the 
C e n M  Gommant  b appdot Authoribad Medical AttoalHnta 
was iouad by tbc Minimy of Health ooly on tbe 301h k m -  
her, 1968. Tna~ncat at the P&T Dispens~ry was L n d i a t d y  
rmde compulsory with effect from tbe 1st Jmulry. 1969 apd 
Shc Fornpuwlcrs were appointed from the srme data 

Tbe above f m s  caplaha nasoas for delay in the appointment 
of compru*." 

" h.t.77. m6 Csmakuc drew a t t o a h  of the witness; to the reference 
h thswadit pan to rho p f ~ ( d l t ~  from thc sraff 4 n S t  the medical o8icq- 
Q.cbralpsYthe~rgclsruy. IhewimcsssCstcdthatthebcprrvnmtms 
rpl) -19 



not aware of any complaint at the tima af appointment of the doctor- 
La!er on, on receipt of -in coinplaints against the doctor from the  
Government of mjasthan, the matter was examided and' it was d ~ d d  
to dispense with his service. The case came up for recousideration. It 
also transpired that the charge against the doctor had been dropped by 
the State Government. It was then decided not to terminate his services 
and the ndice of termination already served was cancelled. 

1.78. The treatment in the dispensary was made compulsory only 
With effect from 1st January, 1969. The Committee wanted to know the 
total number of employees who received treatment outside the dispensary 
upto 31st December, 1968 and cost of treatment reimbursed to them. 
The Department furnished the following information. 

"Number of employees who received treatment outside thc dispensary 
during the period from 1 st August, 1967 to 31s Dccemkr. 196S--Z,(W8. 
Taking the deptodents (8064) dso, the total number of persons w h o  
received treatment would come to 10.072. Totd amount reimbursed dur- 
ing tbe above pe r iobRs .  1 8,37,O56.!ZW 

1.79. Asked about the method of recruitment of doctors for the dis- 
pensaries. the witness said: ''Ordinarily we arc expected to draw the rc- 
quiremen& of doctom from the Health Ministry. That is what wc call 
the ffiHS. Through them only the doctors are appointed. I n  P ~ C M  

where we are not able to appoint any doctors, we hnvc n 1kprtmcnt;tl 
Committee consisting of Postmaster General, a rcprcsent:~tivc of thc Dircc- 
tor of Health Services of the State and make ad hm- appo~nrmcnts 
Ad lioc appointnlenls are purely temporary nnd thc docton are l~ablc to 
be &&charged on a month" notice. This is thc position. When I mcn- 
tisoad that we have got 32 vacancies on the date, 1 meant that thcy WE 
posts manned by ud hoc docton. Accordmg to the mlcs wc haw f r i ~ n ~ ~ d .  
tbc: doctacs a n  to be sent to us by thc Heahh Ministrv fmm thc CGHF 
scbemc." Thcx posts arc encadred in thc CGHS Thr Cenlrlrl Hcalth 
Servia b recruited by the Health Ministry through the LTP!3C. The 
w b c a  continued. There are quitc e fcw  post^ of dwors  which arc nat 
iacltpdd in the cadre. In this particular c a r  of J h t r r  d i \ ~ ~ ,  the 
CHS cauU nor pro* tbe doctor. Thc prescnt &or about whom rhr 
diPcufsiOa hur taken plscc is purely an od k appctintmcnt. He wr, 
.ppoinbtd bccaore CHS was Dot la a position to supply a doclor." 



ing di.~peasa&r. We are likely to take a pdiq decision of o w  d ic  
pensaneo in places where the total number of Pg"Z staff is ovcr 1000 in 
a particular area." 

1.81. Thc Committee pointed out that only staff getting less than 
Rs. 500 per month are served by the dhpcnsarics. The w i t m  explained 
that the st& drawing more than Rs. S O / -  could p to P&T dispensary or 
Authoriscd Medical Attendant appointed by the Statc Government in 
which case the cost of treatment could be rcimburwd. It was further 
clnrified: "Onx Centril Government Health Scheme is there, this distinc- 
tion goes. Whatever be the status. a11 go to the same doc~or." 

1.82. As regards thc comparative per caprtu cost of treatment through 
Authoriwd Medical Attendants wr-a-vis treatment in the P&T dispasarics, 
the witness deposed: "It varies from place to place. ;II some places, you 
will find thnt the cost goes up when the dispensary ic cpcncd there. In 
some places you will find that the cost goes down wht? the dispensary is 
opcncd there. It depends on various factors. . . . . . If thcrc .trc abuses 
out\idc and when a dispensary is opened, thc cost gocs down bccause 
those abuses are rcstrictcd. On the orher hand, whcrc [her: ar: no faci- 
lities and they have no doctors to go to and wddenlv w: o p n  a dispcn- 
53:y thcr:, then cwrybxl:; p o s  to the dispensary and the cost goes up. 
There is no hard and fast conclusion." 

1.83. The Committee dcsired to know thc average ~ ~ J I O U I I ~  of reim- 
hursement of mcdicnl expenses pcr cmpluycc per month just before the 
owning of thc dispensary at Jaipur and tho c c ~ t  of trc'atmcnt just after 
the trcalment ot thc disprnsnry was made compulsory i.e. with effect 
from 1st January, 1969. Thc kparlment, in a note submitrcd to the 
Conmittee, intimated as follows: 

(i) Average amount of rcimhursemcnt p r  cn-plojc: kwr month 
prior to opening of thspensnrj (i.r. prior to 1st August. 
1967). 

This has bccn calculated on thc basis of exn:nditurc. on reimbursement 
for 3 months priar to 1st August. 1967, the k m b r r  of  cmployrcs king 
1008. 

A w ~ c  monthly cxpend~trrrr an rcirnbuncrnrnt . Rs. r,Q,.p~o.oa 

(ii) Actual cost of treatment per employee pcr month nher 1st 
January, 1969. 



Thir brs bcrsa c a b b k d  pll the baais of actual expenditure d- the 
pujod from 1st Jampry, 1969 to 31st October, 1970 (a months) as de 
taikd below; assuming that the strength of staff is not kss than 2008. 
(The current figure of staff streDgtb is not availde.). 

. . . . . . . .  Rent of buil- 

amingatt and misocllrnrwp thorps including uni- . . . . . . . .  forms to snfj Its. 4r35a.9s 
- - - . . . .  Totd (for zz months) . . Re. ~~02,828.06 

Ave- moatbly tlq?cn&nur for d anployla. ~,ot,SzS - Rs. zt.855 rppm 

Average monthly expenditure p ~ r  cmplo>r+. . za,Bjj - 4. I 1 approximrtkly 
2,008 

Mentioning the hfferent types of abuscts under the Medical Attcndmcc 
Rults, rbc witness stated: "Tbtre are two forms d abuse. One is the . . mcdmnes are prescribed in edlusion, they are not uied by thc patients, 
tbey are sold In the. market and the money is shared half and half by 
the patient and k doctor. Awrhh form is that ixpcatd vihits llrc made 
to tbc alld the doctor 05 Ch~%iag h b  fWS. Tbur! ~ V C  
been tmes. Tbese were reported to tbe po i i i  and cnquirics mode. Thew 
art not uqproved aIkgations." 

1.84. T& Colnmittee enquired whether there were my cases of d- 
practia in & medical reimbursement claims at Jaipur before the opcniryl 
of thc dispeasaty. The Department, in a note, stated that. according 
IO the repon of the PMG Jaipur, during the period from tat April, 1966 
to 31st July, 1967, 28 am of mal-practice in collusion with chemists and 
d o d g  w a c  noticat Tbesc were rrportcd to Spcsrrl Police Establish 
 ma^ 01 thrc, 12 art at present pending in the omn, in 2 cases &part- 
mead odioo was in pmge~i and in the remaining 14 cascs police invcsti- 
*swrrrccmimh& 



SM.. ..... .woe surpcted to have contacts With mfnc m d h J  
6rms, AA)tbol;ircd Madical A#endank rad m o w  em- 
ployees and with the d w  d v a n c e  ot' rdCl thbe parties he 
ig allegxl to have defraudad tbe P&T l[kpartment. His modus 
operondi was to issue chits to these firm containiug nameJt of 
o5cials or the members of their famly and tbc names of 
mbdicieo. m' cbmbu wouM h e  cash b& ncoording to 
tber chits. Having received tbc cash bilk from the firms, 
SMi. ...... .would atmh than to blank 'A' certificate forms 
and hand them over to tho sekted Autborired Medical Atten- 
dants dt#o fetmaGd all tbe Mank 'A' e e r t i f k ~  forms duly 
dlkd in and signcd with the help d cash bills which containui 
names of tbe pndcnnt aad name and ~ g n a t i c w  of the Gov- 
ernment servant. Shri. ....... d d  then prapare the claim 
applmtion icwm also for signature by thc claimPlnls who for- 
warded them m the Senior Superinteadent of Post Offices for 
c~lnter-sigoature and return. Shri.. ..... .would thcn collect 
tba en& amount of bills in return of tome small amount 
origlnallg rdvaaad by him to tbe coaotraoJ OmCiatE. This 
fmud was operakd with tbe &stance of medical shop, 
Authoriscd Medical Attendaots and PBT ollicials wbo were 
a h  given some share. 

A search of thc house of Shri. ........ .was conducted by the SPE 
on 27th February, 1966 when, amoag others, large quaotities 
of incriminating documents were also s u ' d  

S k i .  . . . .  .has been placed under suspcnsim from 28th Febmary, 
1966. The S.P.E. Msdras has mgistered a case for prosea- 

........... tion against Shri. regarding falsc medical claims. 
ChargMhaatll &st 56 postal smployecs have beem Med for 

....... false cinims of medical rrimburecment in which Shri. 
w8s tbc motivating f om.  In ail here ore C14 pusans inchrd- 
ing 57 postal employ= invotved in  chi^ case. The case h i s  
alruady come up for hearing on. sevcd dam. Amrdiag to 
r i'tpMt dated the 2nd Novcmbcr, 1970 tram t&r m a a t r -  
Ckneral, Madras, 4 f* 1456 exhibib hsve ban marked. 
Ch3tf examination md croars exruninatha arc likely to coatha 
tifl the a d  d beccmbcl, 1970. 



It may be mentioned that on 29th August, 1969, when thc case was 
heard the J u d p  framed 215 charges and read them over to 
the accused persons one by one. They all pleaded "Not 
Guilty." 

1.86. According to a study on medical reimbursements undertaken by 
the P&T Board, E5cieacy Bureau, over a period of six pars  from 1961-62 
to 1967-68, the expenditure of fie Department on medical reimbursements 
increased by 573 per cent whereas the numbet of employees increased by 
38 per cent. The per capita medical reimbursement increased by 389 per 
cent during this period. 

1.87. The conclusion that was reached was that "expenditure on medical 
reimbursements has been increasing at a high r&. The circumstnncc~ 
raise suspicions io many cases but in parctice, it is hardly possible lo prove 
that n medical claim is bogus. Departmental dispensaries hnvc helped to 
reduce the expenditure. However, bogus claimg are still poss~blc." The 
Efficiency Bureau have pivcn certain suggestions to improv.: the working 
of P&T dispensaries and to have better control on madial rcimbursen~cnt~ 
Stressing the need for rethinking on thc mtire schcmc the report states. 
"Cerlain procedures and measures have been suggested for improving r l w  
control. It is, however. doubtful if the results of irnpkmcnting thc abovc 
rmmmendafons will bc commensurate with [he cffofl involved. It i s  
suggested that the present scheme of medical reimbumntcnts should h: 
reviewed and reimbursement allowed only for bospitdialion caws f x  
investigations and for serious and long term ailments. 

For other ailments. a fixcd allowiloce would bc prcferahle. A scale 
for allowance has been suggcstcd and advantaecs of thc scheme indicated 

The scheme of fixed allowance will hclp in controlling and reducing 
the expenditure. 

If the idea of a fixcd allo~.ancc is implcmcntcd cmployc:.* ma) bc 
allowcd to opt either for allmaoce or for treatment from thc P&r disFn- 
smuy or the CGHS whrre thew exist." 

1.88. Asked abom tht decision on the report of the Efficlcrtcy Burcou, 
the witness stated during evidence: '*We have conai krcd rhc rcpn. We 
hsre ma& many ncommcndations which are now lo Irc Jedt .kith hy 
odur Miis t rk ,  like the H d t h  Ministry and the Finance I\finisrry." 





Audit Paragmph 

1.94. Tbe Departmaw decided in March. 1963 to tranship mails tor 
Ceylon efam an Indian port by country crafts. For that purpose, open 
asadas were not invited but oral quotations wen obtained from two finas 
"A" and "B". . ''A'' demandad Rs. 1.25 per bag all inclusive whib 
fiirm "B" uLcd for Rs. 10 per quintal plus Rs. 1.50 per quintal as labour 
pad s q w m h r y  charges. The competent authority whik conveying npprtz 
991 to tbc fates of firm "A" also stated that them was no objection to 
aatrurting the work to fira~ " B  provided the charges payable did wt 
eroced rstes offered by firm "A" or the maximum of 28 paise per Mb- 
gsm prescribed in the departmental rules. TIIC dqmtment entrusted UIC 
work to firm " A  @28 paise per kilogram which works to nearly Rs. 5.9 
pa bag having an average weight of approximately 21 kilograms instcad 
of tbe aZ1 indusive rate of Rs. 1.25 per bag offered by the firm. 

1.95. Eatmsting the work to firm " A  at the higher rate of Rd. 0.28 
pa kibogrsm rjrmlted in extra expenditure of about Rs. 2.26 lakhs during 
Mueb 1%5 to August 1967. 

1.96. Fur tr~llspor&ing maih from Ceylon to India, the Ccyloo admi- 
Disuafion was payYmg to firm "A" an all inclusive rak of Re. 1 per bag. 

1.97. Tk dcpafiment intimated in Daccmber, 1969 that thc case had 
been investigated by tbe Central Bureau of Investigation and on the re- 
commaadation d h e  Central Vilancc Commission disc~plinaq proceed- 
iugs were inftiatbd ragahst four officers, of whom two have since btcn 
tx01lc~tai. Action against some other officers is alsa under process. 

Para 20 d the Audit Report (P&T), 1970b 



Thus. the A.O. rates varied between 20 Gold Franc and 1 Gold Franc 
and tbe intermdate rate namely .SO Gold Franc per Kg. was taken as 
the baais for fiXiqe fbC BfPfoity rate. Tbe Conversion rate at that time 
for 1 Gold Franc was amam 10 and so the rate for A.O. mails m the 
basis of .SO OOId Franc per Kg. was fixed at aooas 2 per Lb. (28 NP 
pu Kg.)". r *.&k 

1.99. It was amrteiabd fram the departmeat subrrequeatly that the 
d i s m  k t w a n  Tutioofin port and Cobrnbo harbour b 140 nautical 
miles. 

1.100. As re& revision d rules, tbe tkpertmcos stated that the 
ra ta  wut revised for the first time on 1-1-  1967. The basis was changed 
and thc rates were oow fixed on the W s  of Ihe prevailing general cargo 
rate. ?be rates fixed in 1967 were being revised fnom time to time. 

1.101. An extract of Rulc 215 of the Indian Post Otfice Rules, 1933 
is givta in Appendix 11. 

1.102. It was understood from Audit that the Department staled that 
stopgap amngemurt of sending unregistered mails by country boats was 
made my hurriedly and the question of inviting wgular teaden, etc. 
wag uat nccc$sary as th: arrangement was purely for a limited 
Period aad as oaly the two panics who had submitted quotations were 
openhg camtry bou amric#. Unfortuniately, however, since the Rail- 
ways law on decidrd ncn to rutpea the ibry aervia? tbe temporary m n g a  
menti aontisosd leafpsr &an originally eavjaged. The Department further 
added that the Supcaintm&mt d pmt CWRce had written to tha Assistant 
Dircctrn (Mails). Odkx of the posrmesrcr Omtml, Medrss, as early as 
13% May, 196S Oy 3 m& rner eahusdng the work to tbc con- 
t r e r )  that the Cylm Administration was pa9ng only Re- 1 per bag 



irrespective of its size or weight-betwoan Colombo harbour and Tuticor'i. 
A reference, it appears, was ma*, by Postmaster Gukerd, Madras, to Post 
master General Ceylon, on 28th May, 1966 but this was not pursued and 
the N P & T  was not aware of these developments. 

1.103. The Committee desired to know the action taken in the Ofice 
of the PMG Madras on the letter of the Superintendent of Post Otfice 
datcd 13-5-65 acd the reason for not pursuing the matter with PMG 
Ceglcm. 

1.104. The Department in a note statcd that the PMG Madras wrote 
3 letter on 28-5-65 to the PMG Ceylon asking for the rnte at which 
subsidv was paid to MIS. . . . . . . . . . .  .for conveying mall b a g  betwccn 

Colombo harbour and Tuiicorin port. It appears that a close watch 
ovcr the receipt of reply from the PMG Ceylon was not maintitined. T h  
circle office. Madras apparently continued to wait for a reply from the 
PMG Ceylon. 

1.105. Regaring present arrang2ment for mnveying mails, the Deprt- 
ment, in a note, stated: "The Surface mailc intended for Ceylon we now 
sent by utilising the Ferry Sewice of the Shipping Corporation of I d t a  
operating between Rameswaram and Tataimannnr twicc a week. front 1st 
January to 31st October. Durrng the remaining months of Novcmbcr and 
December. the mails are conveyed from Tuticorin by country craft T m  
drrri for this purpose arc called for once in two yeam and durrnp thc l i ~ !  

three years M's. . . . . . . . . . .  have becn the contractor\ A* p: the 
late1 contract in force for the yean 1970 and 1971, the ratcc payntdc lo 
MA. . . . . . . . . . . . .  Tuticorin for conveyancr of Ccylon mails arc. 

b"' Convcpanct of muls bcm ccn Tuticonn RatIhead Hr o 2 l  pcr hat  
d Pm. 

(bl  Con18 vice from Turimnn Port to C ~ h n b o  Prtrt . R a  3 !FJ per hag 

In this connection it is stated that the Pc~tmastcr Gcncral. Marlrar 
m ~ d e  a reference to the Ceylon Postal Adrn~nidration rcccntly ~ 8 t h  A xrew 
to axcrtaininp thc rate5 paid by them for the mvcyancc of mailc to 1d1.1 
from Colombo when the Ferry Senices af Shipping Corporation oi India 
remnin suspended during Novemkr and kcernher every ycar Hc w a s  

. . . . . . . .  inlnlmsd that one Mr.. has been cntrustcd with the uwk at 
. . .  the rate of Rc. 11- p r  bag. Hmcvcr, Mr. is a Ceylon 

naf-ma) and he is not intaesred in canvcying mails from lndrs to Cqlrrm." 
1.166. nK Commitfet desired tn know the present pitian af d:& 

prinaiy procte<l'mlp, 17w: Dcpartnmt. in a m e ,  natcd l h t  on ~b 
rccmmeoda- d Central Vigilana Cnmrnbricln, drscrpIinary prasr?&p 
were i n i r t d  agdmt two officcn. Pnmcdinp against ~ ( b t  &chl )nd 
cinec been d u d s d  la the uarc of otkr officr. tbc Wpl fn r ty  pnzcncd- 
iny w m  bcinp &alini. 



1.107. Apart from tho oaScers mentioned above, the explanations of 
some other officers who were mponsible at some stages for their failure 
10 detect the irrcgdanlty had been called for d th6 same were under 
.conaidaration. 

1.108. Th Cammtrttac uc awpehl to fbd Iht h 'A' h.d bera 
~bus(d d@ the work of bolrdriipplrg froap T.tlnnl0 Port to 
C~~osrbo bubosr rt & rote of 5 9  pr bg .grkw Lhr tt&ed 
rateof R r l . W p t b q n i l L t b c d t L t s n m - o f R f . 2 . 2 6  
kLBJ hed to be incurred during Murb, 1965 to Aaslei, 1967. Tbe Com- 
~ ~ u l d ~ l k a t o l r o o r r t h e r c t b a t s k e a . s a r r s o E l o f t L e ~ p i i ~ r ) .  
proccediagrtssdhltcd~uleoslrirrlaconmwd. 

1 . 1  10. I n  n Telcgrrrph Engineering Division tcnders for trnnspon of 
dcpnrtmcntal st.,rcs during 1966-67 were invited on 30th March. 1966. 
Thc ten&rs were OpenCd in thc Divisional 0fic.c Lln '2nd April, 1966 i d  
f o ~ o r d e d  to the Postmaster Gcncrul an 10th May, 1966. The Postmaster 
Ocneral pave h b  approval to the lowest tender on I Ith October 1966. The 
Inwelrl tenderer. howcvcr, rcfuscd to acctpt the work an the ground that 
the majot pan of thc working period had already expired by that time. 

1.1 1 1. nte Divisional Engineering Tcitgraphs, thereupon recommended 
on  28th Deccmbcr, 1966 that the work be awarded to the neKt lowest 



tenderer. ']h$t Pos~mBjtar C b m a P s  approval thereto was accdniul on 4th 
January, 1967 a d  tfje cbatract was sigaed on 2 1st January, 1967. bur'ig 
the intervtning period the work got done by the PWCding par's 
contractor who happened to be the same person with whom contnrct for 
the year was signed m 21st Jmuuy, 1967. He &d tha work duriUg tho 
intervening period at & okl rates, which wen higher t h o  those of the 
lowest tendutr as also his own for 196667. Belated finahation of tbe 
tendcr for 1966.67 mul&gj in extra expenditure of Rs. 23,856. S u b  
queotly mvised to R& 25,404). 

1.1 12. In tbe same Division again, tenders for 196768 for transpart 
of stores in the plain and the hill areas were invited jointly on 30th Decem- 
ber, 1966. Aoceptance of the lowest tender received was recommeoded on 
28th March, 1967. But instead of accepting a single tender for both the 
plain and hill areas, the Postmaster General accepted on 9th June, 1967 
two tenders, me  for the plains and the other for the hill areas, both being 
the lawest separately. One of the contractors so selected refused, however, 
to agree to partial acceptance of his tender. The matter was, therefore, 
referred back to the Postmaster General on 1st July. 1967 who decided on 
9th October, 1%7 to award the entire work to the contractor who had sub- 
dttad the lowest joint tender. The relative contract was executed on 18th 
November, 1967. Pending execution of this contract. tho work was got 
done from 1st Awl. 1967 to 17th November, 1967 by the same contractor 
at the rates contracted with him for the preceding year; t h m  rates were 
higher ULan tbose tendered by him and accepted for 1967-68. The exun 
cltpenditmt so incurred was Rs 8,606. (Subsequently revised to Rs. 8,156). 
llbe depm~ent has intimated that disciplinary action is king takcn aminst 
the &faulting ot8cials. 

1 .I 13. Tbe t&n received for the transport of departmental stores 
during tht year 1966-67 were opened in the Divisional Office on 22nd 
-, 1966 and forwarded to the Postmaster General on the 10th May, 
1964. The Posbnastier General approved the lowest tender only an thc 
11th Odtokr, 1966. nK Committee asked for the reasons for the deLy 
of 5 mambs in tbe of&re d thc Postmster Gtaeral. Thc Dcparumnt in 
a st.oad that tbe &lay WM duc to: 

(i) Excbqp ol" mnesgondcnce between the Pmtnunutr Oracmrr 
ofticc a d  rhc Mviaimal office. 

(ii) Tbc co#.nacd dBcer being on long earned Icavc. 
(iii) Tht cmtmwd 151e having been linked up in wrmf aber 

CWW(KIia,. 



1 ,114. Fa YQB~ 5961.98, of &he Wc%t 4 d w  fa both 
hill and plain arena jdttly w# W- an 28tB M~roh, 1957. The 
Portmr~u Cbneral ~ ) c e p Q d , ~ ~  9th Juqq 1%7 tnYo ltcpdrrFI o w  for tbe 
plains and ths othm for hill m a s ,  both beiq the lowest separately, The 
Cbambc dtrlred k ltndv wbcther it was permissible undcr the lcnder 
term to split the work Lto that In the plains and that in tbc hill areas. 
71,e Ikputmemt Intimetcd: "h tbe tender ootitc drerr is no mention 
abcut the right d the dcpartmeat to split up and accept mders in parts. 
However, this was donc to dfect economy for the dcpprtment." 

1.1 IS. On rcfosal by the selected contractor to a p e  to partial a c a p  
tance of this tender, the matter was referred back to the P.M.O. on 1st July, 
1967 who decided on 9th October, 1967 to award tbe cntire work to tbe 
contraotor who had submitted lowest joint tender. Explamiq the delay of 
3 month9 In the ot6ce of P.M.G. in givi@ a decisim in the matter, tbc 

Depatment in a notc stated that it was due to tbe following masons: 

(1) Incomplete submission of the case by the dealing Assistant 
because d whicb the file had to be rcfemd back a number of 
times. 

(2 )  Correspondence hctwcen PMG's office and Divisional office. 

(3) File b e i i  raquircJ in oonnection with the disposal of another 
ruftft~~ca.  

1.1 16. On account of the dciay in deciding the tenders in 1966-67 
applicable for the yean 1965-66 and 1966-67 rcspcctiveiy. is., from 1st 
and 1967-68 the work was got done by the same contractor at higher rates 
April 1966 to 20th Jauuary 1967 at 1965-66 rates and f r m  la A p d  1967 
to 17th 14avnbm 1967 a1 1966-67 rates, which involved an extra expen- 
diture of Rs. 33.560. Tbc Committee wanted to Lnow whether it was 
csrrect to have $ot the work donc in this manner under the d d  contracts 
the priod of which had expired. The Dcprtmcnt in a notc stated ttmt 
since the contract had expired there was no other alternative but to pct the 
work done by the old coatractor by mutud agreement in order to avoid 
didacatkm of work. 

1.117. As rrgsrdj the present posititm of disciplinary action against 
the defaulting d h h ,  the Deprrtlw~)t intimat& that the explanation of 
the odficer comemed had bean tecdvcd and exrmiaed and that furrher 
&mame M kna made to him for obtaining clari6cadaw. The delay 
in dwt W s  atBcc had investigated and no responsibility couM be 
axed on my particular individual. 



1.118. To a question wbehcr then was any such delay in dectdiag 
tenders m in prcviotlis year also and whether the same contractor Wa6 doing 
the work, the Department gaw the following reply: 

"For the years 1964-65 aad 1965-66, approval front the PMC3's 
office was communicated on 10th June 1964 and 29th May 
1965 respective1 yand the same contractor was doing the work. 
There was no such delay in deciding tenders." 

1.120. SrL expbsnions of tBc dchy ia tbe Post Hgter Ccnerar~ 
dace m d m  to "tk conccraed o l k r  bebg a Cosq tuatd karc", Whr 

tik bvbq been linked up in soare 0 t h  coanat i~" ,  
OI &W LLjhCOmpktc s ~ b d s s h n  ol the cmc the d d i q  

M brdlg owvmdm. W b i  the Cornmiflee W e  lkrf 
colM W k filed oa r y  putkulu WMd.rul for the Ma!. 

t@ bat tbd tlw DcprtPcnt m i d  take mitable remedbl meawmc $0 
me b noil neL cc* &by% 

1.122. ti) Folr bills issued uplo 31u March. 1969. cnlloclion of 
% 6.64 amar aa tdtghone revenue wan in anron on 1st July 1969 as 
ia\ctiwusd below: 

' In  craro wf R-3 
c j m m m a n m . .  . . . 3' 47 
Q r h c r r o k c r l k n . .  . . . 3.1'' 



1.1 23. Out of the Wal outstand-' al Rs. 6.64 crorar Rs. 3.22 crorea 
elated to the WlJs issued dufing 1968-69 and the balance of Rs. 3.42 
crores to Wls fssntd opto 1967&8. The year dr analysis of the anear5 
is dven in Appendx I. [of Audit Repart (PU) 19701. 

(ii) The percentage d the outstanding on 1st July, 1969 to lhe total 
amaunt co& during the year ending with the preceding March and 
the corresponding percentages in the t h w  prectding years arc given 

Ynr 
Ouoluding 

Amount on tat July 
colfsted following 

(includmg 
outundingu 
for the bills 
insued in the 

precrdinp yeus) 

Percentqge 
of the aut- 

standing 
to the 
mount  

collmnl 
during the 
Y W -  

'In lakhs of Runccl 

53,hq 6.1 I 11.4 

(iii) Test check of tekphonc revlrnuc accounts conducted d u r q  
1968-69 has shcrwn many instances of short recoveries as well as of failure 
to issue bills. Of the instances brought to tbe Department's notice. short 
rccuvrries of Rs.  3.24 hkhs md failurc to issue bills for Rs 10.87 lakhs 
had not bcen made paad by 30th Junc, 1969. 

(Iv) During 1961-69 telephone rcvcnuc written oB was Rs. 17.19 
lakhs. Rccavery of Rs. 13.24 lakhs was under Eitigntion on I st July. 
1969. 

(v )  In the Tciephonc District, Ahmedabad and in jurisdictinn of 
Maharashtra and Gujaret Circles, disconnection of tclcphones for nm- 
pRymcnt of telephone bills was effected in 1968-69, after dclays ranging 
from 3 months to I year in c a ~ e  of 24 subscriben ( 1  7 in Mahnrashtra 
CirdC, 2 in Oujarat Chk and 5 in Ahmedabdl and from 13 to 15 
month in the casc of 6 s u W & r s  (4 in Mahamshtra Circle and :! in 
OUbr~t -1. Uadar depsrtmental rulc~. this should haw bcen dona 
within about a moa131 af the issue of the bills remaining unpaid. Thc 
amount still (Scpicmber 1969) to be colleatd from these subscribes is 
ahout Rs. 0.36 lukh. 

1 mra 20 of the Audit Report (P&T). 19701 



1.124. The Comrmitrce dcsirqd to tbc p ~ ~ g o t  pophion h pyprd 
& cofiection of arrears batb tram Dcparta)sPta end hwl 
atkt subsctibers. In a n* on this Ipiat, tlw Depztmnt staM &kt aa 
on 1st March, 1970 a supn of Rs. A57 c;r~rae we ouXstPnding in rapact 
d bills issud upto 31st March, 1969. Of t& Rs. 3.46 mrcs related to 
Governupat subscribers and the Wance d &. 2.11 mares to other 
su'crihs.  The comparative pasi t i~  ot year-wise break-up of arrears 
a3 on 1st July, 1969 and 1st March, 1970 is as follows: 

Year 
As on 1-7-69 for As on 1-3-70 for 

bills issued bills issued upto 
upto 31-3-69 30-11-69 

(Rs. in lakhs) (Rs. in lakhs) 

Upto 



Disconnection of telephones now on account of old bills when 
current bills akeady stand settled is not considered proper. 
Hence, efforts are made towards settlement by persuation. 
The rules do not permit write off of telephone dues against 
working connections. Nor can the telephone dues against 
Government subscribers be written off under the rules. 'I'hese 
circumstances @ve rise to the problem of not being able to 
collect or write off the entire old bills upto 1957-58. 

On the eve of the Conference, the arrears upto 1957-58 as on 
1st July, 1968 were of the order of Rs. 12.38 lakhs. The 
same as on 1st July, 1970 were Rs. 5.15 lakhs, a reduction 
of Rs. 7.23 lakhs being achieved in the meanwhile." 

1.127. As regards the short ltcavery of dues of Rs. 3.24 lakhs and 
failure to issue bills for Rs. 10.87 lakhs meationcd in sub-para (iii) of the 
Audit para the Department in a note dated 19th Scpternbcr, 1970 intimat- 
ed that short rccoverics d Rs. 2.44 lakbs had been made gocd leaving a 
balance of Rs. 0.80 lakh. In respect of failure to issuc bills. Rs. 9.90 
takhs had bccn made ~ i m d  leaving a balance of Rs. 0.97 l a b .  

1.128. Expiaininp the reasons for the failure to issue bills. the Dcnert- 
mcnt stated that the instnms of failure to issue bins m-re due to failure 
of human clemenr and nmre particularlv due to inexpericnccd staff crnpby- 
ed canwqucnt on deccntralisatictn nf tclephonc revenue work Thew 
imtnnccc which rcsultcd from not followinp the ~ l e s r  for billtnp! and 
accounting work were vl'owbd kcrimsly. SuitaMc action apinrt the ofXicinh 
rr~ponsiblc was taka .  

1.129. The amount d ttltpktnc revenue writren an nr inrmcnhlc 
during 1969-70 m s  of ordrr of Rs. 14 lakhs. The Department further 
idonmd tb Cbmmi~tec rhot the number d aues which are pending 

courts as on 1st July, 1970 was 1.318 nnd the amount involved 
rrru Ra. 16.58 Uhs. 



Pagone m c t i m  f~ n9n-pamM +ff W s .  a e t p  yQ?yi!pl !& 
Committee, the Department stated that there were delays in the diecoon0o- . .,, - .  
tion of plephones in the Ahmedabad ax?d Maharashtra Circlm due to 
~&&dti$i rehsons, kg. de~entrd&ihtidhs', tlfk&k&in etk. A sum of 
&. 0.14 Ihkh had, however, been &over& &t 'bf W. 0.361 lakh. t 1 > ? "  1 

1.131. An extract of the revised prwedwe dor disooanection as laid 
down by tbe DG, P&T in August, 1 s  as wpplitd by tho Department is 
reproduced in Appendix 111. 

1.132, The Committee are unhappy to ade tbe slow ptqpess of 
m e r j  of telepbone dues gertsihib to dik u#b 196748. O d  
of the dm44 upto 196768 amoudng to &. 342.06 lakhs ouistnnding ps 
oh '%be 14t July, 1969 oniy a sum 6f Ibs. 39.92 brkbs amld be recovered 
~ l s t ~ , 1 9 7 0 .  Asbytae ~ o f ~ e i t b a o n l e s  daficultto 
rea%ee the esperiaUy from private wbscribecs, Coarmittee would 
&& tbe Depvrrtmeot to h&We a special e v e  to m c r  to -. They 
womld suggest that tlre matter be resolved lRiobout &arther delay in 
sp frr as the arrears relate to Government subscribers. In respect of 
& snbscribem it may be advisable to prepare ~onsolidateil ~ T H U  bills 
with relevant paPticulars for the w o r w  connediobs and systematically 
pursue them w$h parties concerned so as to effed recoveries expeditiously. 

1.133. Tbe Committee take serious view of the large scale short re- 
coverles d asilnre to issae BiUs d- with in tbe Audit v. Akhough 
these have been attributed to failure of buman element, the Committea 
would like to streds tbe need for pro* wcesssry safeguards such ss 

cbedrs to ensure correct and prompt b i i  and recovery of dues 
fdlyandiatime. 

Under billing of telepbone calls 

A udit Parqraph 

1.134. In paragraph 7(v) of the Audit Report (P&T) 1968, cases of 
under billing due to limited capacity of the 4 digit metres were pointed out. 
The department had informed Audit (in March 1968) as well as the 
Public Accounts Committee (in August 1968) that till the 4 digit metres 
are replaced by 5 digits metres, orders had been issued for metre reading 
to be taken fortnightly or even at lesser intervals, if necessary. A test 
check in two telepbooe exchanges disclosed that such readings were taken 
monthly instead of fortnightly. There was also failure while billing to 
take account of such readings leading to under billing (in 215 cases) of 
~ s ' .  3.14 i a e s  &in$ karcd 1968 to ~ u g u s t  1969. 

r 

I para  9 of the Audit Report (P&T), 19701 . - 



I&% ,.$FCRrW p  in,*,#^, is335$.* June, 1967 
' ~ ~ a m e &  ~ , ~ + p g s  04 4 pb.oi&p lp t+p?ee'eTth 
tcms h a w  ShoukJ be taken every @tn@. q e  Cqpimittee under- 
stood from Audit that the ~ e ~ a r t m e d t  . ,  . stated that the staff had missed these 
instructions. 

1.136. Asked whether any action was Wig taken against the staff 
responsible far the failure and whether supervisors were required to condutt 
a surprise check of the fortnightly readings of the metres, the Department 
in a note stated that disciplinay action against the staff responsible for the 
failure was in progress and that no surprise check was called for from super- 
visors. The Committee also wanted to b o w  whether the billing staff was 
required to point out cases where there was a very wide variation in meter 
reading as compared to the previous quarter. The Department intimated 
that they were not required to do so. Instructions had, however, been 
issued on 28th September, 1970 that the Telephone Revenue Accounting 
Office should maintain a list of heavy caners i.e. subscribers who made 
calls to the eune of over 5000 per quarter. A watch should be kept in the 
T.R.A.O. Branch over the bills of those subscribers from time to time so 
as to ensure the possibility of failing to bill a complete cycle. In case the 
number of calls against those telephones was found to be on the low side 
in any quarter, the matter should be taken up with the officers-in-charze 
of the exchanges to ensure correctness of the calls. 

1.137. At the instance of the Committee, the Department furnished in 
their note dated 26th September, 1970 the particulars of under billing in 
other exchanges (STD station) noticed during the pwt one year, as 
follows: 

No. ot Total Total 
Name of Circle/Distt. caaes amount amount Remarks 

detected involved recovered 
-- 

Rs. Rs . 
U. P. Circle , . .  5 7,500 4,500 
Bimgdorc Distt. . . . 61 1,27,600 1~6,247 58 cases settled 
Bombay Distt. . . . qq 143,006 49,119 20 casca settled 
Delhi Distt. . . . 88 3,35,894 328,394 86 wes settled 
Madras Distt. . . . I 3,000 2,000 Case settled 
Ahmedabad Dirtt. 7 ro,p~ ~o,~oo A11 cases settled. 
Poona Distt. . . .  z 9,000 4~500 
Gujarrt Circle . . . I 6,950 6,950 Case settled 
W e t  circh . . . Nil . . . . 
Tail N d u  . . .  I D 2,674 2&4 



1.138. As regards~mh~  etatiom, the Department intimated sub- 
sequently that there were 7 cases involving Rs. 10,980 of which Rs. 6,206- 
had h recovered in Calcutta District. -Infomation relating to Bihar 
and Orissa Circles were stated to be awaited. 

1.139. In reply to paragraphs 2.25 and 2.26 of the 40th Report of 
Public Accounts Committee (Fourth Lok Sibha), the Department of Com- 
munications had informed fie Committee in July, 1969 that in 1964 the 
Department had decided to replace the 4 digit meters by 5 digit meters as 
soon as possible and that efforts were being made for arranging supplies 
from Indian Telephone Industries Ltd. as well as for establishing indigenous 
sources for manufacture and supply oZ 5 digit meters in the private sector. 
M/s. Indian Telephone Industries had indicated - the supply programme of 
5 digit meters for the next five years as below: 

IT1 Indigenous Total Normal Available 
Year meten, purchases availability expansion for 

requirements replacement 
- -- 

(All figures in lakhs) 

1.140. The Committee desired to know to what extent the supply 
programme indicated by the Indian Telephone Industries had materialised. 
The Department in a note stated that the actual supplies had fallen short 
of earlier programme indicated by the I.T.I. During 1969-70 the P&T 
received 30,684 number of 5 digit meters (23110 from ITI's own produo 
tion and 7754 from the production of one another ancillary industries) 
againat the anticipated supply of 2.65 lakhs. 

1.141. The Committee also desired to know the progress that had so 
far been made in replacement of the existing 4 meters by 5 digit meters. 
The Department, in a note stated that the total number of 4 digit meters 
replaced by 5 digit meters in STD stations so far had been 4366. 



1.143. Tbe Committee would like to Lnow the ~M for web wide 
spread rmder-baling In as maoy as 432 c a w  involving Rs. 9.71 l a b  
daring the pdd at a year and a bdf LteWee~ March, 1968 to August, 
1969. The Committee hope that pending replacement of 4 digit meters 
by 5 meters which should be erpedited, tbe instnrdions Lwed ao 28tb 
Sefikmber, 1970 to obviate the possibility of ~mderbllling -Id be strictly 
followed. 

1.144. Tbe CommOLtee note that & Beair#l the anticipated supply of 
265 lakh 5 digit meters to rephce the 4 digit mcters m d  to meet normal 
expamion requhmenb during 1969-70, only 30,684 could be pracured. 
As tbere is an orgent need for 5 digit meters to eliminate tbe poss18ibiiities 
of Icsbrge of revenue, Government ahoold take necessarg measures to 
step up i d i g e m ~ ~  production and in the meanwhile, with tbe limited avail- 
.bilYy of these meters the P&T Deparhenr should give priority for the 

of 4 digit meters in heavy exchanges.. The Committee would 
.tso that Government may consider the matter in all its nsperts 
to explore tk ways and means of meeting urgent requirements of 5 digit 
mwtem. 

of delaylshort recovery and wn-recovery d Posts and Telegraph 
revenue from Dcfewe -t and others 

Audit Paragraph 

1.145. (A) The Department provides telephone, telegraphs and speech 
.circuits for the exclusive use of other Govt. departments on rentaJ basis 
the rental being recoverable in advance. The rules prescribe that advice 
notes should be issued to the billing authority within a week of installation 
of circuits and bills should be issued immediately thereafter. It was, how- 
ever, noticed that in two P. & T. circles either the advice notes were not 
issued or were issued late with the result that the corresponding bids were 
not issued or were issued very late, resulting in accumulation of arrears of 
rentals of about Rs. 85 lakhs upto 1969. The outstandings were reduced 

.to4Rs, 40 lakbs in January 1970. 



(8) (i) &I October 1963 the department provided a line for the 
exclusive use of Defence Department on rental basis. Rent was, however, 
recovered at the flat rate of Rs. 34,800 per annum instead of @ Rs. 2.23 
l8kh~ based on the capital cost. Revised rental on capital cost basis was 
acclrpted bp the Defence authorities only on 14th October, 1966. Recovary 
of on account of difference in rentals amountiqg to Rs. 11.27 lakhs 

October 1969 is still awaited (January 1970). 
(ii) Rental for cables is recoverable @ 18 per cent of the capital cost 

per annum or at the standard prescribed flat rates, whichever is higher. 
In six cases in which cables were laid £or Defence Department on 23rd 
May 3968, rent for the period upto March 1970 was recovered @ 18 per 
cent of the capital mt although rent at flat rates was higher. This resulted 
in short recovery of Rs. 23,358. 

(C) In the case of circuits provided in some Engineering divisions for 
exclufdve use of Defence Departmentlother parties during 1961 to 

1968 installation charges amounting to Rs. 59,390 were not recovered so 
far (January 1970). It had been stated that bill for Rs. 13,600 have 
been sent. The amounts of the bills are under reconciliation with Defence 
Departinent. 

[Para 10 of the Audit Report (P. & T.), 1970.1 
Sub-para (A) 

1.148. The Department in a note dated 19th September 1970 submitted 
to the Committee stated that out of the outstanding arrears of renrals of 
Rs. 40 lakhs, recovery of Rs. 20.68 lakhs had been effected There had 
been delays ranging from one to fifteen years in the recovery of dues and 
out of a sum of Rs. 85 lakhs, a sum of Rs. 65.68 lakhs had been recovered 
only after the non-recovery was pointed out by audit. Some of the circuits 
%ad &eady been closed. The Committee desired to know whether there 
was any lkyna in b i g  in the two PAT circles referred to in the Audit 
para and elsewhere. The Department in a note stated as follows: 

"Tbe ofice of A.O.T.R. (North) was decentralised to seven Engi- 
neering Divisions d u r k  1967-68. So also the telephone 
revenue work relating to J. & K. The work relating to J. & K 
was initially decentralised to one division to two divisions. In 



&i & ar KtIl&Y:W;@ kq: s y a b & d i c  & i t  
M&@ & ~~C~~~ iir &@it I!&$&$ f &kaf dai. 
T h e ~ e n t ~ p d g n i n ~ ~ ~ ~ r s b d r c r r ~ b & d ~ t h e & ~ m  
was informed *at the non-av,$lability of the rest did not prove 
that bills had n& & u d  ahd recoveries effecttd prior to 
tha decentraliatim of the o#Tw.% Thc m y  in tbei two W e s  
would, thqs, appear to be due to unsettled conditions created 
by dtcentrdshtion ot &e telephone revenue work. 'here, 
Ilowevei, does hbt &&t thy laduna ib billing except to the 
extent attributable fo b failures." 

1.149. Asked to state f i e  number of job on behalf of other depart- 
ments/parties which had been closed prior to December, 1969 and for 
which the bills had not been issued SO far and the total amount still to be 
nxovered from them, the Department intimated that the information had 
been called for. 

1.150. The Committee asked for the redsoh for not recovering the 
rentals in advance. The Department, in 8 note, stated. "As wuUM be seen 
all three circuits had bcen allotted to Government Departments and 
as per the rules as then existed and even now exist, there a no 
question of recover@ rentals in advance from them. The recovery of 
rentals from them arc e h t e d  on the commissioning of the circuits." 

The Committee understand from Audit that in these cases the initial 
rental is recovered on commissioning of the circuits, but after these are 
commissioned, recoveries are to be made from year to year in advance of 
the rental period. This was not done. 
Sub-para (B) . T  , 

The Committee were informed in March, 1971 that the amount of 
Rs. 11.27 lakhs representing the Merence between the rentals referred to 
in sub-para B(i) had been subsequently remitted by the Defence authori- 
ties. 

1.151. The Committee desired to know whether there had been any 
other cases where rent was recovered at a flat rate initially pending fixation 
of rent based on capital cost. The Department stated: "A reference was 
made to all  the subordinate units and replies have so far been received 
except from Assnm, Bihar and Madhya Pndesh Circles. Only kajasthan 
and Punjab arcles have reported a few cases during the last three years, 
others having reported no such cases. Details of these are given below: 

(i) Punjab Circle I '  
Provision of 25 fines PAX for Diractor Terminal Balistks Research 

Laboratory, ChandigLrh. 
ProviPional rent on flat rate basis: t Rs. 1500 PA . . 
Rental on capital cost basis: Rs. 8197 PA 9 $1 



3rd 1966 to 2nd A- 1970 hued at 83881- PA. and 
oaia on 9th April ,1970 ( A c y y  in t& 'ka& excesi recoyeries have beea m. These ,will be wttled). 

(ii) Rajasthan Circle 

Tekphom connection for Indim Airlines at Udaipur 

Mtially prwided at Rs. 751- per quarter on flat rate on 18th May 
1969. Rental revised to Rs, 2,999 per m u m  on capital cost basis. Matter 
taken up with the I.A.C. by D.ET. Ajmer. 

( iii) Ra jasthan Circle 

Telephone connection for Hind~isthan Zinc Ltd., Debari, Udaipur 

Provided on 4th December 1969 at flat rate of Rs. 1125 per annum. 
Revised to Rs. 17401- on capital cost basis. Arrears bill paid by the 
party on 1st September 1970. 
t 

It will be seen from the above details that in all these cases rentals have 
been initially charged on flat rate basis and later on charged on capital 
W t  basis as indicated separately in each case. In all these cases except 
wle, short recoveries have already been realised. In the one exceptional 
case, action is being taken to recover the balance amount. 
a. 

A further report will be submitted with regard to Assam, Bihar and 
hladhya Pradesh circles." . . 
m'- 

9.152. The Department further intimated that the short recovery of 
Rs. 23,358 referred to in sub-para B(ii) had been subsequently made 
l!ood. . . .  4 .  - .c+g 

.. - Sub-para (C)  . 

Referring to the arrears of installation charges amounting to 
&. 59,3901 relating to the circuits provided in some Engineering Divisions 
for the exclusive use of Defence Departmentlother parties during 1961-68, 
khe Committee wanted to know the latest position. The Department in a 
note stated that recovery of Rs. 0.38 lakh had since been effected. Thus, 
out of Rs. 0.59 lakh of installation charges, stated to have not been m 
covered, a balance of Rs. 0.21 lakh still remained to be made good. 

' 1.153. That tbe amam of rentals fbr the telephone, telegraph and 
q e t d  &d& provided for the exclusive use of otber Goverament 

sba 1955-96 cmId be bmugbt down from Rs. 85 blrbs 
to Rs. 19.32 bkb after tbe mm-movery was pointed oat by Adit, sbows 
Umt & P&T Dcplatmeat were not taking elfedbe step la recovedog (be 



,* 1.154. Tbe Commha mb l b t  mtd for caMes laid for o h  
departmsnVs ia reccwaaMt rd the rrte 18 per ebnt of tbe capitd ma per 
apum or at the standard pmmhd ilat rates, whkhevm is Irigher. Such 
caw of sbort recovery of rent om 0at Rte bards rrs h e  been mticed 
rev& tbnt there b no systematic mangemeat of verifying the Correctness 
of idtiid recoveq after the capital cost becomes known. The Committee 
hope tbst sdrsct instrucbions would be ismmi to guard against such lapses 
involving sbort recoveries in future. 

Cocking up of Capital 

Audit Paragraph 

1.155. A project costing Rs. 5.18 lakhs for erecting lines and wires 
between two cities was sanctioned in January, 1965. The detailed estimate 
costing Rs. 3.86 lakhs (Stores Rs. 3.64 lakhs and cash Rs. 0.21 lakh) 
was sanctioned only in September 1965. It was to earn profit of Rs. 5471 
per annum after 5 years of its commissioning. A preliminary survey of 
the proposed route was not conducted before sanction of the project or 
indenting for the stores. It was only in November 1967 when stores 
worth Rs. 2.04 lakhs (Rs. 2.02 lakhs in 1965-66 and Rs. 0.02 lakh in 
196667) had already been received that the route was surveyed. The 
survey revealed the existence of a high tension power line near the route, 
necessitating change in the route to avoid hazards of power parallelism. 
Stores worth Rs. 1.33 lakhs were received in 1967-68 and by March 1968 
stores worth Rs. 3.37 lakhs had accumulated. 

1.156. A decision to re-route the line was taken in July, 1968. The 
work has not yet commenced (August 1969). 

1.157. Meanwhile stores worth Rs. 1.25 lakhs have been transferred 
to otbu works while stores worth Rs. 2.12 lakhs are lying unutilised. 

1.158. The delay in commissioning the project has not only resulted 
in locking up capital from 1965-66 onwards but has also deprived the 

-department of the potential revenue the project would have earned. 
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&fore preparing a project estiniate. 04 a gene Gsessntent of techhi- 
cal feasibility was necessary. 

1.160. The project was sanctioned in January, L%5 but the mute was 
surveyed oily in November, 1967 when stores worth Rs. 2.04 lalchs had 
a h . d y  been received The Committee called for the masons for the 
&lay of 2* years in undertaking the survey after sanction of the projzct. 

1.161. The Department in a note intimated that Postmaster General, 
drissa had already been asked to investigate in detail the apparent failure 
of the Circle to carry out any survey at the time of preparation and sanc- 
tion of the detailed estimate, to fix responsibity for any lapses that come 
to light and to ensure that there was no scope left for any repetition The 
results were awated. In the particular case, the prehinary survey was 
undertaken only after receipt of many items of stores and the work was 
ready to commence. 

1.162. The Committee wanted to know the reasons for the delay in 
commencing the work after the decision to reroute the h e  was taken in 
July, 1968. The Department informed the Committee that the wmmence- 
ment of tht work depended upon selection of an alternative route for the 
erection of the line and carrying out its detailed survey. Smce the 11ndlng 
out of the alternative route and its survey was expected to take 
some time, the Circle was authorised meanwhile to &vest the 
copper weld wire ieceived by them in December, 1967 for that 
work to another very urgent work in the Circle. The Circle 
bad, therefore, to wait (even after finding out the alternat~ve route) for the 
receipt of fresh wire in 11eu of what had been diverted. Due to acute 
shortage in supplies, the required wire could not immediately be allotted 
to the Gkle add was supplied to them only in January, 1970 aftcr whlch 
the Circle commenced the work in February, 1970. 

1.163. As regards the present position, the Department stated that 
erection of the post line had been completed over the whole dlstance 
except for three miles and four spans of railway bridges, where bridge 
fktures had yet to be fixed by the Railways. 

1.164. The Cu& nre aaprivd that (h &ed d b n a t ~ ~  had 
been and saactioned anS ~~ for W&M& wen a 
p d m b y  m e y  of the p p e d  m e .  - 

1.165, Tbe wollld fie & be of tk r w b  or 
fnvestJgation into 'w faanre to c ~ r r y  on4 l l ~ y  m p 9 :  
attI tetbet iuaeofp.epsntfonnndoftbedeta~edeAb&&"'  
r r a ~ r e s p o n s ~ e t ~ r ~ ~ i d ~ ~ t h e p m j e a a n d ~ e r ~ ~ l ~  
bdringopotarptMudWofpotentialmeme. - 4 



1.166. It w d d  be Vecn i3'& thc following that during 1968-69, the 
of satlrtading objactioos has gtnerally datedorated as compared 

to that in cbo pEeviona year. 

Objection raised Objcedons raised 
upto end of upto end of 

N a m e  of Objection r966;67 qnd re- 1967-68 and re- 
mablng \tnsettkd maining unsettled 

at the end of at the end of 
August, 1968 Auwt ,  1969 

Amount Amount 
Number (in l& Number (in lakhs 

of r~pees)  of rupees) 

( 0 )  Want of sanction to eetabliah- 
ment or continuance of estab- 
lishment . . .  

( b )  Want of sanction t o  miscel- 
laneous and contmgcnt ex- 
penditure . . .  

(c) Wont of sanction to estimates 
or excess over sanctioned 
estimates . . .  

(6) Want of detailed contingent 
bills, vouchers, payees' re- 
ccipm, atarnped Pcknowledge- 
meno or documents 

( 8 )  R~ecoverable ulvmces not re- 
covered and adjusted within 
the prescribed period 

( j )  Want of agreement . .A 
(g) Non iecovcry of overprLments 

or mounts disallowed in 
audit . . . . .  

(h) Irregularities in payment with 
reference to coaucts 

(i) Want of sanctions to write off 
of loss or irrecoverable 
amounts . . .  

(j) Objections r&d qn grounds 
of financial propriety 

(k) Other rcarona . . .  43033 1080 

[Pun 26 of the Audit Report (P & T), 1970.1 



1.167. Tha numbb Qf p & i q m s  had recQfdtd a steep tlse 
from 61,369 as per Audit Report, 1967, to 78,774 as per Audit ,Report, 
1970. The Committee desired to know the reasons for the deterloratioh 
in settlement of Audit objections. The P&T Depaament in a note s~bmit- 
ted to the Committee W f i e d  that the number of objections actually pend- 
ing was less than what was shown in the Audit Report due to variety of 
ceasons and that the matter had been taken up with the Accountant Gene- 
ral, P&T. 

1.168. According to the Audit para the number of cases where advan- 
ces had not been adjusted during the prescribed period had gone up 
between August, 1968 and August, 1969 from 14,288 involving Rs. 32 
laklhs to 21,496 involving Rs. 56 lakhs. The Committee wanted to know 
the steps taken by P&T Department to ensure that the advances were 
adjusted expeditiously. The Department intimated: 

"By and large advances are recovered by the disbursing offices in time 
but due to non-linking of the corresponding debit and credit amount 
account in the Audit offices, the objections on advances continue to be 
shown as pending. 

Out of 21,496 objections on advances involving Rs. 56 lakhs, 13,073 
objections involving Rs. 38 lakhs remain pending as on 31-5-1970." 

1.169. Refexring to item (f) in the Audit paragraph relating to 366 
objections for want of agreement, the Committee desired to know whether 
there were cases where no agreement had been executed or whether the 
agreements had not been made available to Audit. The Department stated 
that the information was being collected and would be furnished to the 
Committee. 

1.170. Tbe Comnjnee are &tressed to note that according to tbe 
Audit Pam p8 nmny as '78774 objections were raised np to tbe end d 
1967-68 ~maboed unsettled at tbe end of Angust, 1969. Tbe DepPrtmeat 
w e r ,  tbe Committee tbat the mmber was less and that the 
ma~ter bd been taken up witb tbc Accoantmt General, Posts and 
T-. 



Audit Paragraph 
1.173. The total number of outstanding inspection reports on Posts 

and Telegraph Offices issued by the Audit offices upto 31st March 1968 
and the number of irregularities pointed out therein but remaining unsettled. 
upto the end of August 1969 were 2658 and 15480 respectively. 27 
of bhose reports were issued more than ten years ago. Out of the 808 
reports issued during 1968-69, till the end of August 1969, 82 reports 
were not received back with the first reply. 

1.174. The followring are some of the common types of irregularities 
noticed as a result of test check during inspections conducted in 1968- 
69:- 

- 
(a) Annual physical verification of atock of artides not 

conducted . . . .  . 47 Offices 

(b) Security bonds not obtained/not renewed or not kept . . .  on record . . . . .  rro Offices 
7056 cases) 

(c) Health certificates wanting . 51  offices 
(2060 Ca3es) 

(d) Overpayment of Children's education allowance and 
tuition fces/Rcgister for children's education dlowancc 
not maintamed properly . 43 offices 

(249 cases) 

(c) Non-renewal and non-execution of lease of buildings 19 offices 
(174 =w 

(f) Irregularities in mnintenmcc of aenkc books and leave 
SCmUnt8 . 70 0ffiCCS 

(1335 cases) 

(g) Bi-monthly vedfication of savings bank ledger balances . . . . . . . .  not done 74 offices 

(h) Specimen ripnanrrrs of savings bank depositors not on 
record . .  93 offices 

(70257 uses) 



( j )  G. P. F. accounts of Class IV employees not maintained 
ptgpet&mminMiom ~ l t  obtdntd or Sxpt QD , IB offie8 

(k) Irregular payment of OTA, Leave salary and T.A. . 15 0fike8 
(170 oam) 

(I) Reimbursement of madmissible mdidns. . . g of8~es (14  CWW) 

[Para 27 of the Audit Report (P & T )  1970.1 

1.175. The Committee enquired about the present position of clearance 
of outstanding audit inspection reports. The following information was 
furnished by the Department in note dated 16th November, 1970. 

No. of No. of items. 
Insppxion Reports - 

No. issued upto 31-3-68 and outstanding 
Qn 31-8-69 as per Audit Report (P&T) 
1970 . . . . . . . 2658 15~480 

No. of outstanding on 31-97 as per ' B ' 
Statements of Branch Audrt Ofiicer . 2328 11,252 

1.176. The Committee desired to know the steps proposed to be taken 
by the Department to clear the old inspection reports. The Department, 
in a note, stated that at the draft stage of para 27 of Audit Report (P&T) 
1970, the Heads of Circles were instructed to take effective steps for liqui- 
dating the outstanding inspection reports which were more than ten years 
old. The instructions were reiterated in July 1970. Efforts were con- 
tinuing to have the Inspection Reports cleared quickly. 

1.177. There were delays of 5 months or more in giving even the first 
reply to 82 inspection reports issued during 1968-69. The Committee 
wanted to know the reasons for such delays. The Department, stated 
that reasons for delays had been called for. The attention of the Heads of 
Circles was drawn to Rule 97-A of P&T Financial Hand Book Volume 
I which prescribed that the Inspection Reports should be returned to 
Audit with reply within one month of its issue. The inspecting offices were 
specifically directed to see that the Inspection Reports/Audit objections 
were disposed of within the specified time limits. The instructions have 
been reiterated in September, 1970. 

1.178. Out of 82 Inspection Reports, 79 Reports had since been re- 
turned to Audit with reply. The concerned ofices had been directed to 
arrange early return of the remaining three Reports. Referring to the 



The position in respcq pf iten$ (8) and (h) of the Audit para h 
1 .  'I , ,. 1. 

indicated below :- 

(i) Para 27(g). Bim~nthly v e ~ c a t i o n  of S.B. ledger balances not 
done 74 ofEws. 

.IIyr 

Department is keeping a strict watch over the work relating to the 
agreement of ledger balances in each H.O. Bimonthly statements are 
received and the position in respect of each oflice is reviewed, and neces- 
sary instructions issued to the &ces concerned. 

Out of 74 offices mentioned in the Audit Report (the list furnished by 
the Audit contains only 73 offices) the arrears now remain only in 21 
offices, all of which are in U.P. Circle. Remedial steps have been taken to 
clear arrears at these and other offices as detailed below: 

Heads of Circles have been requested to review the establish- 
ment of Savings Bank Control Organisation in each Head 
Office so as to sanction the additional st& when justified. 
Heads of circles have been authorised to get the old arrears 
cleared on honorarium basis, wherever justified. 
Special squads have been arranged to clear die arrears, 
wherever found necessary. 
Heads of Circles have been personally addressed to ensure 
that the arrears are cleared early. 
Monthly statements showing the progress are obtained from 
each Circle. The position of arrears in each office is 
noted in a special register id the Directorate to watch the 
progress. Any slackness noticed is pointed out and remedial 
steps taken. 

Para 27 (h)  : Specimen signatures of Savings Bank depositors 
not on record-93 o5ces (70257 cases). 

'In the Audit Report, the number of wanting specimen signatures was noted 
70,257. 'IN correct total was, however, 69,661. Of these, 54,662 

- & c h o n  signatures have since been obtahed and the number remain@ 
t o  be obtained is 15m. 

' - ? 



A strict watch is kept in the Mtactarate by means of quarterly s t a b -  
to know the position of wanting spechen ~ignatures in each! H . a  

During this review, it has beem noticed that m some ofEces, specimen signa- 
tures stated to be wanting were actually available in old boob, from where 
tbeae had not been removed. Information has been called for regarding 
the number of such specimen signatures actually available. This will fur- 
ther reduce the number of wanting specimen signatures. 

Heads of C d e s  have ken personally addressed to get the record com- 
pleted as early as possible by utilisig the services of Mail Overseers, Town 
Inspectors, Postman etc. to obtain the wanting specimen signatures. With 
the efforts being made it is expected that the wanting specimen signature& 
would be obtained and kept on record within a short time. 

As regards other items, the study of cases relating to common types of 
irregularities pointed by Audit is being undertaken. The result and thb 
measures taken to avoid similar irregularities will be furnished on 
6nalisation." 

1.179. Subsequently the Department furnished the following informa- 
tion' in respect of the irregularity mentioned against item (e). 

"Para 27 ( e )  of Audit Report, 1970. 

Non-renewal and execution of lease of buildings. 

The delay in execution of lease of building can be:- 

(i) at the time of renting of the building; 

(ii) at the time of renewal of the lease. 

The difliculties faced by the department in execution of leases were (a) 
the landlord thrusting their own terms and conditions on the department; 
(b) not agreeing to bear the registration charges. 
L \ 

Reg (i) the Heads of Circles have been given powers to make minor 
changes to the Lease deeds in consultation with the local Government 
pleader in 1964. If the changes involve major legal or financial implica- 
tions, the subordinate Units are required to refer such cases to the P&T 
Dinaorate for getting approval of the finance and the Law Ministry. 

Reg (b) Heads of Circles have been authorised to bear the charges on 
soootlnt of registration of lease deeds wherever the landlords do not agree 
to bean the registration and there is likelihood of the Department losing 
goitable buildings on this account. This is to be done after the Head of 
Circle1 personally approves of such a course of action. 



The comon ~ c u l t y  at the time of renewal of lease is the landlords 
higher rent, These cases have to be decided on merits, taking 

into account the local laws, Rent Control Act etc. and usually take time. 

As regards the cases mentioned in the Audit Report, the Circles con- 
cerned have been asked to take action to liquidate the irregularities." 

1.180. TBe Committee are nobappy about the pendency of Inspection 
Reports for over ten years. As suggested eariier them should be a periodi- 
CPI review ot tbe position ot tbe Bod's kvd The bi@e~ De- 
o B m  bpedbq tbe various units sbodd Plso lodr. into tbe poJtt i  of 
pendhg mutit objectIonar and inspection re+ w&b a Piew to giving neces- 
sary d i  for tbeir e~pendiions ditpsal. 

1.181. Tbe hhated to tbe CorrrmiWPP the resub of the 
stady of cases dating to common types of lrregplaritkg pointed aut by 
A* and the measures taken to avoid sbnilar i r repb&h only in respect 
sf three ifams. Tbe Committee w a M  Ute to be apprksed of r e d t a  of the 
study of other items rrp well. 

Defalcations or loss of Public Money 

Audit Paragraph 

1.182. 2,029 cases of loss of public money involving Rs. 22.52 lakhs 
came to light in 1968-69. An analysis of these cases, showing inter alia 
the important classes and the agencies responsible for these losses, is given 
in Ap'pendix 111 [of Audit Report (P. & T.) 19701. 

1.183. The employees of the department were responsible f ~ r  ahout 
58 per cent of the loss reported during the year. Responsibility could 
not be fixed or has not yet been fixed (July 1969) in  372 cases in which 
Rs. 3.41 lakhs (i.e. 15.14 per cent of the total loss) were lost. 

1.184. Out of the total l ~ s s  of Rs. 22.52 lakhs, Rs. 3.63 lakh, were 
recovered upto July, 1969. 

[Para 25 of the Audit Report (P. &T.) 1970.1 

1 .1 85. The P. & T. De'partment intimated the Committee in a note 
dated 19th September, 1970 that out of the loss of public mo~~ey amount- 
ing to Rs. 22.52 lakhs in 196869, Rs. 3.63 lakhs were recovered upto 
July, 1968 and that further recoveries to the extent of Rs. 72,567 had 
been made till March, 1970. The responsibility could not either be 
fixed or was not fixed upts Juky, 1969 in respect of 372 cases involving a 
loss of Rs. 3.41 lakhs. Subsequently, responsibility had further been 
"ed in 181 cases involving an amount of Rs. 1,44,969 upto March. 

3. 



1.186. The Committee desired to know whcther the Department had 
conducted a general review of the modw operandi of the money order 
frauds committed during the last four to five years and taken any remedial 
measures as a result of such a review. The Department, in a note, 
furnished the following infomation : 

(1) The answer is in the affirmative. 
(2) Money order frauds are usually committed by ad~ptinp generally 

one or the other of five kinds of modus operandi:-- 

( i )  Signatures or thumb impressions of the payees on the money 
order forms are fxged by the paying officials independently 
or in collusion with outsiders and the amounts of money order.: 
misapprdpriated. 

(ii) Frauds are committed by outsiders by receiving paymcnt of 
money orders by impersonati,m. 

(iii) Frauds are committed by branch postmasters. sub-postmasters 
and clerks of Post Oftices by accepting money orders with the 
amounts from the remitters and not crediting the same to the 
Government accounts. Such M.O. Forms are destroyed by 
them. 

(iv) Fradulent payment of money orders is madc to an accomplice by 
altering the entries relating to amounts, names and addresses 
of the payees on money order forms after erasing the ori~inal 
entries with some chemicals by the 'payin? official. 

(v) B3gus money orders arc prepared by using fake stamps and 
then these are inserted in the bundles of genuine money ordew. 

. . Payment of such money order is received by the miscreant3 
themselves or by their agents. 

(3) Of the above methods, the one most easily amenable to preven- 
tion is item (v) viz., the preparation of bogus m0ne.y xders of higher 
value and their insertion in the bundles of genuine money orders in transit. 
On account of the increasing incidence of this ty* of fraud, the Depart- 
ment thought it desirable to introduce the listing of money orders of value 
Rs. 200 and above while in course of transmission in which case the 
receipt of a high value money order without its particulars being included 
in the list of M.Os. prepared by the previous office of transit would at 
once arouse suspicion and the genuineness of such a M.O. would have to 
be SpeciaJly verified before payment. This change in procedure was 
introduced from 1st June, 1964. 

(4) While considering a cprterly analytical review in 1966, thr 
P. & T. Board decided that a statistical analytical review of money or(' 



frauds should be, made. This was done and figures of amounts involved 
in M.O. frauds under the five kinds ~f madus operand for the previous 
five years were compiled. The memo containing these particulars was 

by the P. & T. B?ard in its meeting on 27th September, 1967. 
The statistics a.tached to this memo. revealed two particular trends:- 

( i )  The frauds committed in redpect of bogus money orders of 
higher value went down on the introduction of the. new listing 
procedure. T'o illustrate, the am,mnt involved in such frauds 
went down from Rs. 33,110 in 1963-64 (before the new 
procedure was introduced) to Rs. 3,650 in 1964-65 and 
Rs. 1,400 in 1965-66. 

(ii) M0ne.y order frauds as a whole were going down from year to 
year. The total amount involved in M.O. frauds expressed as 
a percentage of the total monetary turn-over in respect of 
M.Os. was 0.002 in 1961-62 and this came down to 0.0014 
in 1965-66. 

( 5 )  Thc above percentage in the subsequent 4 years has hem worked 
out as follows:- 

1966-67 . . . . . . . . 0.0022 
1967-68 . . . . . , 0.00 1 4 
1968-69 . . . . . . . . 0.0026, 
1969-70 . . . . . . . . 0.0020 

Thus the overall position in the matter ~f M.O. frauds has remained 
fairly satisfactory, although the downward trend of their incidence has not 
been consistently maintained. This has been found partly due to a fall 
in the effectiveness of the listing procedure introduced in 1964. For 
instance, a defalcation amounting t3  Rs. 43.575 involving a large number 
of bogus high value money orders took place in U.P. in 1967-68 and 
came to light in 1968-69. In this series of ceses. such money orders were 
accompanied by bogus high value M.O. lists also, which was novel proce- 
dure. Instructim have been issued to guard against such frauds by taking 
the following measures:-- 

( i )  Entry of unauthorised persons into P.Os. or RMS offices to 
be strictly guarded against. 

(ii) High value M.Os. and their lists to be always enclosed in 
reg;istered bags. 

(iii) Money Orders below the value of Rs. 200 also to be in- 
variably bundled and enclosed in registered bags as required 
in the rules. 



(iv) Maintenance .of proper accounts of both kinds of monV orders 
and keeping up the prescribed abstract in respect of high 
value money orders. 

Other instructions relating to special precautions in the payme" of 
Telegraphic Money Orders have also been issued. 

(6) It would thus appear that the matter is kept under constant 
review. The P. & T. Board reviews the position relating to M.0 .  and 
other frauds once every quarter and directs that special reviews sh3uld also 
be made as may be found necessary. Instructions are issued and remedial 
measures taken in the light of the facts emerging from such reviews from 
time to time. 

1.187. Tbe Cooomittee would like to stress that responsibility for losses 
a d  defalcations should be fixed withoat delay in respect of the remaining 
191 case5 involving Rs. 1.96 Inlrhs. 

Losses of Stores 

A udit Paragraph 

1.1 88. The losses :jf s!ores in 1966-67, 1967-68 and 1968-69 are 
given below :- 

(Amount in lakhs of rupees) 

Year 
No. of Copper wire thefts 

cases of Amount included in columns 
losses of 2 and 3 
ztores. 

Number Amount 

1.189. An analysis of these 13sscs by main classes and the agencies 
responsible given in Appendix 11 [of Audit Re'port (P. & T.)  1970) 
would indicate that the number of cases of losses due to theft has gone 
up from 16,137 in 1967-68 to 20,815 in 1968-69, the amount having 
increased from Rs. 77.38 lakhs in 1967-68 b Rs. 118.08 lakhs in 
1968-69. 

Para 23 of the Audit Report (P. 8 T.) 1970.1 



1.190, The cases of losses due to  theft of copper wire had gone up 
b m  15,149 (Rs. 72.62 lakhs) in 1967-68 to 17,482 (Rs. 101.18 lakhs) 
in 1968-69. In rcp1y to the recommendation of the Public Accounts 
Committee contained in paragraph 1 .I 44 of their 1 12th Report (Fourth 
Lok Sabha), the Department had stated that a progamme for progres- 
sive replacement 3f all available cooper-wire on telegraph alignments by 
copperweld wire or wire ACSR was being drawn up. The Committee 
wanted to know the total length of cdpper wire which still required to be 
replaced by copperweld wire,. The Committee also d-sired to know 
whether priority is given to areas which were susceptible of frequent 
thefts. The P. & T. Department in a note stated: "The total quantity 
of copper wire (including copper weld wire) on the alignments, as on 
31st March, 1969, was 9,33,758 km. Of this about 50,000 Km. would 
be of cdpper weld wire. The quantity of copper wire alone thus works 
out to be about 8.8 lakhs Km. All this quantity may not require to be 
replaced by copper weld wire. Consequent on the commissioning of 
coaxial and microwave systems, the copper wire lines in the concerned 
sections are progressively being dismantled, leaving the minimum nunibr 
of pairs to serve as 'stand by' during the failure of thc coaxial or micra- 
wave systems and to feed small intermediate stations en-route. Recen~ 
experiments in the Departments have shown that in ccrtain sections, the 
copperwire could be successfully replaced by suitable steel reinforced 
aluminium conductors. Taking these, factors into considerati In it is now 
estimated that in all about 5 lakhs Km. of copper wire would have to 
be substituted--4 lakhs by wire ACSR and one lakh by copper weld 
wire. 

The available wire--copperweld or ACSR-has been/is being allotted 
on priority first t3 national routes which are not served so far by coaxial 
or microwave systems, Bombay-Nagp~r, Bombay-!kunderabad-Vijayawadn 
Madras--jayawada-mrhampur, i Bombay-Indore-New Delhi, Delhi- 
Dehradum, New Delhi-Lucknow-Varanasi, Patna-Katihnr-Asansol and a 
few other routes come under this category. in some sections of which 
replacement wwk have already been completed. Priori y is also given 
for replacement works in areas which are susceptible t,, frequent thefts. 
On this basis, bulk of ACSR wire that was procured last time had been 
allotted to U.P., Bihar and Andhra circles. 

At present about one laLh Km. of ACSR wire and 15,000 Km. of 
copperweid wire a n  under procurement. These hnvc bren vogrammed 
for use in : 

( I )  Remaining sections of national routes; 
(2) Secondary routes in high theft incidence areas; 
(3) Replacing oopper wire lensed to railways in high theft iccidence 

areas. 



1.191. The Cornnlitlee desired to kn3w the number of caseb In %'!l:ci' 
the theft of copper-wire was &ported to police and the number of cases 
in wiuch  he poi~ce had been able to trace the culprits. The Conlmlttee 
a h  enquir:d whe.her there wese any cases where thefts had taken place 
h connivance with the Departmental staff. The Department intimated 
that every case ok theft of copper-wire was reported t3 the &)lice. 
During 1969-70, out of a total number of 17,050 cases of theft, culprits 
were caught in 876 cases. No instance had come to the notice of the 
Department where thelt had taken place in connivance wiih the depart- 
mental staff. 

1.192 In view of the high incidence of copper wire tbef~ ,  the Corn- - -d urge the Department to complete the replacement of Coppfl 
wim on telegraph Plignments early. In the meanwhile, the Committee 
hope that &or$ by the P&T Department and state Governments to arrest 
thefts and apprehand the miscrean~ would be intensified as lack of effec- 
tive d o n  so far is indicated by the steep rise in tbefts over the yearn 
resoHing in a loss of over a more of rupees in 1968-69 besides c w s h  
widmpread dismp-ion in the vital means of cornmanication. 

Extra Expenditure 

Audit Paragraph 

1.193. For carrying out ,ptty building wj3rks and annual re'pairs in 
two zones of an Engineering Division during 1968-69 a tender enquiry 
was issued on 2nd March, 1968 in response to which four tenders each 
&om five m e s  Were reoeived. They were opened on 11th March, 
1968 in the presence of four of the tenderers. Though none of the 
tenderers present raised any objectiun at the time of opening of the tenders, 
two of them who were present and whose quotations were higher than 
the lowest quotations complained to the Post Master General on the 
following day that (i) tenders other than theirs were received in unsealed 
cwers, and ( i i )  the time allowed to the tenderers for submitting quotations 
was insufficient. The objection at (i) should have been raised onlv at the 
iime of actual opening of the tenders when the complainants were present 
and not after these had been opened and chclosed. Similarly, the objection 
about insufficiency of time allowed for pubmitting the tenders could have 
been pleaded before the parties had actually submitted their tenders within 
the time already allowed. Accepting the objections, the Divisional En& 
.neer rejected on 22nd April, 1968 all the tenders. 



1.194. Fresh tenders, subsequently called for on 25th April, 1968 for 
the same works and accepted after negotiations (three from the parties 
whose quotations were I~west previously and one from the complainants), 
were higher by 15.20 'per cent to 30.20 per cent than the lowest quotations 
received earlier. The action of the Divisional Engineer in cancelling the 
tenders received initially and calling fresh tenders, without sufficient 
reasons, resulted in extra payment of about Rs. 33,400. P. & T. Depart- 
ment intimated in December, 1969 that the case was being examined by 
rhe Special Police Establishment. 

[Pan 18 of the Audit Report (P. & T.)  1970.1 

1.195. The Csmmittee understood from Audit that the Department 
informed them in December, 1969, that after the case was examined by 
the Vigilance Section of the P. & T. Directorate, the Post Master General, 
Ambala, had been asked to hand over the case to Special Police Establisb- 
ment, Ambala, for a detailed probe. 

1.196. The Committee desired to know the. conclusion of the Vigi- 
'lane Sectisn of the P. & T. Directorate. The Department in a note, stated 
that as thre was prima facie a case against the officer concerned on the 
.orders of Secretary the same was reported to the !3pecial Police Establish- 
ment on 5th December, 1969 through Post Master-General, Punjab Circle, 
.4mbala, for enquiry. 

1.197. The Committee wanted to know the date on which the case 
was referred to the Special PAice Establishment. The Committee also 
enquired whethe,r the Department had received the findings of the S.P.E. 
and i f  so, its main findings and the action taken by Government thereon. 
The Department in a note, stated: 

"The case was reported to the S.P.E., Ambala by the Post Master 
General, Ambala on 26th December, 1969. The findings of the S.P.E. 
have been received by the Department on 21st October, 1970. The 
'S.P.E. ha; recommended such action as deemed fit by the Department 
~lgainst the then D.E.T., Chandigarh. S.P.E. has simultaneously sent s 
c y y  of their repon to the Central Vigilance Conlmission whose advice 

awaited. Further action will he taken on receipt of the Commission's 
advice. 

1.198. The Commitlee are distressed to find that the action crf the 
Divisional Eagineer in cancelling the tenders received initially and callinp: 
fresh tenders, resutted in extra payment of Rs. 33,400. 

1.199. They WOUM ILe to know what artion was taken on the advice 
of the Central Vigilance Commission against the persons at fault. The 
Centnrl VigIhace Cwrmbbn may be asked to expedite their advice if it 
bad not already been received. 



Audit Paragraph. 

1.200. To meet the electricity needs of a newly constructed building 
a load of 500 K.W. was applied for, but the N.D.M.C. sanctioned a load 
of 200 K.W. in May 1958 on the following c2nditions:- 

(i) AS long as the energy. is metered on the lowcr tension side, the 
charges willebe levied on the prevailin_g lower tension rates 
for light and power, and i s  case the light and power circuits 
were not separated in the installations the entire consunlpti~n 
will be billed for at lights and fans rate. 

(2) Commercial rates shall bc applicable fro~n the date on which 
metering is transferred to the high tension side irrespective of 
the date of sandon of the commercial rate. 

(iii) Metering shall be transferred to high tension side only whcn 
adetquate 'pwer load is sanctioned and connected. 

1.201. The light and power circuits were not separated in the relative 
instanations and additional load was also not applied for until April 1965. 
The additional load of 300 K.W. was sanctioned in January, 1967 and 
commercial rates were made applicable from 1st March, 1967. Mean- 
while, the department continued to pay electricity charges at the non-c~m- 
mercial rates and thereby incurred extra expenditure of about Rs. 3.37 
lakhs between July, 1958 and February, 1967. 

1.202. Out of the above amount of Rs. 3.37 lakhs, the Departnicnt 
a u l d  have saved Rs. 1.07 lakhs during the same period had it sep~rated 
the light and power circuits, so that payment for power consumed could 
have been made at domestic power rates. 

1.203. The Department state'd in January 1970 that although the build- 
ing was maintained by the Department from October 1958, the charge of 
the electric sub-station was taken over from the C.P.W.D. only in Stprcnl- 
ber 1961. The terms and conditions of the agreement for supply of encrpy 
came to their notice only in January 1965 when action was initiated for gct- 
ting higher load sanctioned so as to enable the detpartment to claim bulk 
rates for the entire consumption. 

Para  19 of the Audit Report (P&T) 19?0.1 

1.204. The Committee pointed out that although the huildinp was 
maintained by the PlBYT Department from October. 1958. the charge of the 
electric sub-station was taken over from the Central Public Works Denart- 



merit only in September, 1961. The Committee wanted to know how it 
took three years to take charge of the electric substation. The Department 
in a note submitted to the Committee stated: 

"Although the Department occupied the building in October, 1958, the 
Sub-Station continued to be under the charge of the C.P.W.D. untll the 
permanent equipment ordered for it, was received and installed in 1960. 
Tliere was some delay afterwards in taking over the Sub-station by thi: De- 
partment from the C.P.W.D. since no trained personnel for maintenmix af 
electric sub-station were available with the Department and they had to be 
got trained for the purpose. Consequently, the maintenance of sub-station 
was taken over in September, 1961." 

1.205. The Committee desired to know how the terms and condit~ons 
of the agreement for the supply of energy, escaped the notice of the Depart- 
ment till January, 1965. The Department stated, "The records of the De- 
partment have been carefully scrutinised. There is, however, no eviclcnce 
to show that the conditions stipulated by the New Delhi Municipal Com- 
mittee regarding high tension connection and which were accepted by the 
Central Public Works Department were communicated to the P&T Depart- 
ment at the time of handing over of the Sub-Station to this Department. 
According to the recards of this Department, these conditions came to the 
knowledge of the P W  Department from the New Delhi Municipal Com- 
mittee only in January, 1965." 

1.206. The Committee enquired whether the Department had verifitd 
that there were separate light and power circuits in other large buildings. 
The Department, stated: 

"It has been verified that in buildings where High Tension Supp!y is 
contemplated to be obtained and the consumer provides his own electric sub- 
station. common distributing system comprising of light and power loads ir 
provided for reasons of economy in cost of internal distribution and the 
s:lmc nrr;mpement was followed in this case also." 



The Committee would also like Government to examine the psition in 
this lgard in all other large bnfidings maintained by the F&T Department 
so to ensure that power is obtained at favourable rates. Further they 
feel tbat in respect of buildings/eIect& substations maintnilld by the 
CPWD, the P&T Department should, d the time of entering into agree- 
In-@ for the supply of power. be informed of the terms end conditions to 
amble fhem to watcb that prompt action is taken by the CPWD at appro- 
prSde stage to obtain power at economic rates, as it is they who pay Eor 
tBt e.ergy. 

Purchase of cable distribution cabinets 

~ u d i t  Paragraph 

1.208. In December 1963 the department  laced an order on tirnl 'A' 
ioi supply of 650 and 240 cable distribution cabinets of two different specifi- 
cations at the rate of Rs. 418 and Rs. 630 each respectively. Thc supplies 
were to commence within 3 months after final approval of san~ple a r d  to 
br completed in 12 mont,hs thereafter. Final approval of the prolotypcs 
was given on 18th September 1964 and 28th February 1967 respectively 
and delivery dates were fixed as 18th December 1965 far the lirst spccifi- 
cation and 30th June 1968 for the second. In response to anothzr ttndcr 
enquiry issued in January 1966 the same firm quoted Rs. 510 and 790 
respectively and order for 500 and 200 cabinets was placed on th:it firm 
on 30th June 1966. The delivery date was fixed as 30th June 1967 but thc 
firm could commence supply only from August 1967 and Novenlbr 1967 
for the two specifications. Therefore, on 20th April 1968 the Department 
cancelled the first supply order after accepting supplies made by the firm 
upto 31st December 1967. By then the firm had supplied against that order 
only 510 and 72 cabinets of the two specifications. Since the rates of the 
first order were cheaper, the departmment incurred extra expendittire of 
Rs. 27,200 by cancelling the first order and making purchase,; from the 
second. 

[Para 22 of the Audit Report (P&T) 1970.1 

1.209. Asked to state when the samples were approved in respect of the 
second order placed on firm 'A' on 30th June, 1966, the Department statcd 
in a note submitted to the Committee: 

"Since firm 'A' (as referred to in para 22 of Audit Report, 1970) had 
been successful in producing a sample against the first order, prod!~c!ioi~ of 
3 sample against the second order was not contemplnted." 

1.210. The Committee understood from Audit that thc Dcpiir[msnt 
had stated that according to the terms and conditions wt forth i n  t l~c  Fur- 



.chase order in 1963, there was no provision for effecting risk pureiiases or 
imposing liquidated damages in the case of default in supply. Thc Cum- 
.]]littee wanted to know the reasons for not providing for elementary clauscs 
like risk purchase and liquidated damages. The department intimated to the 
Committee that the purchase orders and the terms and conditions governing 
.the supply of stores issued prior to 1964 did not provide for levy of liqui- 
dated damages or risk purchase clause. They were introduced only lrom 
1965 on the basis of the directions given by the Public Accounts Commit- 

.tee on the Audit Report, 1964 (vide 30th Report of the P.A.C. 1964-65). 

1.21 1. The Committee desired to know the circumstances under which 
the Department cancelled the first supply order after accepting only 510 
:and 72 cabinets against the order of 650 and 240 cabinets, when the prices 
-in the latter contract were higher. The Committee also enquired whether 
any cffons were made to persuade the firm to complete supply of the first 
*order before starting supplies against the second order. 

1.212. The Department, in a note, submitted to the Committee, stxted 
that the firm was granted extension, from time to time and while granting 
the last extension, an amendment was issued to the 1963 order imposing 
Iipidated damages at the rate of 2 per cent for deliveries made after 31st 
.December, 1967. The firm did not agree to this clause and did ngt nlaks 
-any supplies after 31 sl December. 1967. and insisted on t5e Chief Control- 
ler of Telegraph Store\ to treat this ordcr as completed with the quantity 
<delivered and accepted by the Department upto 31st December, 1967. 
The firm contended that the imposition of liquidated damages was not in 
order as the original order did not contain that clause. 651 numbers of 
700 per cabinets were offered by the firm but only 510 passed the tests. 
72 numbers of 1400 pairs were supplied by the firm which were acccptcd 
after test. 

1.213. The Committee And that the Aanl approval of prototypes of 
.the two differeat s p e c W o n s  of cable d s d n i n  cabinets was given 
only on 18th Sepkmber, 1964 and 28th Febrpary. 1967 respedvtly PI- 
though the - order w a ~  placed on firm 'A' m December. 1963. 
The Committee may be informed of the reason for the delay in rrppmving 
the prototypes, 

1.214. Before the approval of the prototype in respect of the second 
specification, the Department placed further orders on firm 'A' in Jone 
66, on the bash d the suhqequent tenders fidng the delivery date as 30th 
June, 1967. The C~mmittcc would like to know whether the acceptance 
of the sopply against the second contmrt was subjed to the approval 04 
the prototype and when the firm supplied the cabinets against the second 
contract. 



L215. The Co- are unable to appreciate the cancellation oI the 
W conffsct bt A* 1968 after mmpting part supplies apt0 3181 
DaoPllber, 11967, wbBn tba delivery W e  fired for the second spedfi-n 
of abbbeta WM 30th Jane, 1968. Ferther it is not clear bow a second 
~ C 4 1 ( d b e p l P c e d o a t b e s a m e f h h ~ J ~ n e , 1 % 6 w b e n i t s p a s t p r -  

WWs mmdrtg in as mncb ps if did not even COIIMIIWW 
of t b ~ 4  speciacation althoq$ the delivery date was fixed IM 

18tL December, 1965. The conechess of aftioa in cancelling the cdier 
cold- Pnd propriety of placing the orderS for the second time thuld 
be gwe into in detail. 

U16. Tbe C~mmittee cannot ~1~ out the powibility of tbc fina 
-ly decayins tbe supplies as it ba9 procured a second conttaet at 
bigber rates. The Committee would like Govenunent to investigate the 
cme iWr~agMg and take action agPinst those found at fault. 

NEW DELHI; 
July 9, 1971. 
A d a  18, 1893 (Saka). 

ERA SEZHIYAN, 
Chairmarr. 

Public Accomts Committee. 



APPENDIX I 

(Para 1.48 of the Report) 

.Copy of the special instructions issued to the General Manager Telephones, 
Bombay vide 60/C of file 97-2/69-TPS cin 26-12-1969 

The Audit Para relating to inadequate utilisatim of expanded capacity 
from 8500 to 9900 lines in case of Mandvi-1 and from 5300 to 6900 lines 
in case of Mandvi-I1 emphasises the need for greater vigrlance in giving tele- 
phone connections. 

2. I understand that adequate cables have now been received and laid 
for giving telephone connections from these exchanges. I would like you 
to take special steps to see that the entire available connectable capacities in 
these exchanges are utilised in next 6 months. 

3. Simultaneous steps should be taken to complete the commercinl for- 
malities and telephone installations on crash basis in all exchange areas where 
exchange capacity is available and cable work has been completed or likely 
to be completed in near future. 

4. 1 would like you and your officer, to undertake :In irnme&'~te review 
of the cxcfiange capacities av3ilable. thc s t a g  at which the cable works 
stand and draw up a propamme of utilizing these capacities. In no case 
should thcre be a delay of more than 5ix months in providing connections to 
the extent the cable and exchange capacities are :~vailnblc These pro- 
grammes should be reviewed by you any your officcrs once a month. 

5. 1 would like to have a copy of the programme drawn up by the 
District in this regard for next six months and mcmthly propess rzport on 
the same together with the result of your review. 

Sd.'- K. N. R. PILLAI. 
Member ( Telecom. Developm~nf). 



APPENDIX I1 

(Para 1.101 of the Report) 

Indian Post Oflice Rulzs, 1933 

Rule 215 

Vlll-Gratuities to be paid to Masters of Ships 

215(1)--Gratuities shall be payable to the masters of ships in respect 
of postal articles and mail bags or other containers received by them for 
conveyance on behalf of the Post Office at the following rates, namely:- 

Rs. P 

. . . . . . .  Letters and post cards 2 62 per Kg. 

. . . . . . . . . .  Packets o 28 .. 
Parcels . . . . . . . . .  o r q  .. 
Mail bags and other containers . o 14 ,, 
(2) In calculating gratuities payable under sub-rule (1  ) fractions of a 

naya paisa not exceeding one half shall be ignored and fractions of a naya 
paisa exceeding one half shall be counted as one naya paisa. 



APPENDIX 111 

(Para 1.131 of the Report) 

EXTRACT FROM D.G. P&T MEMO. NO. 2/26/65-TR, DATED 19-8-1965. 

(Procedure for disconnections of Telephones) 
Q * 

1. Hithesto all subscribers who had not paid their telephone dues by 
the 15th day of the date of issue of the bill were remained for payment by 
the issue of a registered acknowledgement due notice requesting payment 
within seven days. The telephones of subscribers who did not pay within 
the period specified were disconnected subsequently. 

2. The whole question of non-payment of bills within the stipulated time 
and the issue of reminders has been re-examined in the light of the recom- 
mendations made by the Consultants in this regard. It has now been 
decided that the following procedure should hereafter be adopted in respect 
of telephone bills which have not been paid within the stipulated time:- 

( i )  The issue of registered acknowledgement due notice or of any 
written reminder to a defaulting subscriber should br: discon- 
tinued. 

(ii) On the 15th day of the issue of the bill the defaulting subscriber 
should be telephoned regarding the non-payment and informed 
that his telephone would be disconnected if proof of payment is 
not forthcoming. 

(iii) The telephone of the defaulting subscriber should be discormect- 
ed if proof of payment is not forthcoming by the 22nd day of 
the issue of the bill. 

3. These decisions should be implemented in regard to bills issueJ from 
1st September, 1965. 

4. Beginning from the issue of bills in September, 1965, no written re- 
nlinder should be given in the form of registered acknowledgements due 
notices or in any other wnitten form. Payment of the telephone bills should' 
be noted promptly on a daily basis. 

5. In respect of the exchanges situated in the headquarters of thc Tcle- 
phone Revenue M c e ,  the undermentioned action should be taken by the. 
Office of the A.O.T.R. 



5.1. After noting of the payments, on the 15th day of the issue of the 
bU, each defaulting subsaiber should be rung up on the telephone and 
informed somewhat as below :- 

"Bill relating to rentjtrunk for period-------for Rs. issucd 
by us on has so far not been paid by you. In the abselice of 
proof of payment being produced immediately, your telephone will be dis- 
.connected. No further intimation will be given to you in this reg.d". 

5.2. Payments should be watched for a few more days and positively on 
,the evening of the 21 st day after issue of the bill a disconnection list in form 
A.C.E.-107 should be sent across to the Otficer-in-charge of the local 

.exchange through a messenger. 

5.3. On receipt of this dis~~mection list, t,he local exchange should on 
the evening of the 22nd day of the issue of the bill disconnect the telephones 
of the Psted subscribers in the M.D.F. 

6. In respect of the subscribers of distant exchanges ( i .e .  not situated 
in the same station as the A.O.T.R), the TRAO should on the 15th day of 
issue of bins send to the concerned exchang by registered post a discon- 
nection list in form ACE107. On receipt of this list, tllc exchange should 
arrange to telephone each defaulting subscriber in the sanle manner as pres- 
cribed in para 5.1 above. The TRAO should take into account iunher 
payments, if any, and should on the 20th day of the issue of the bill send 
to the OfFicer-in-charge of the exchang by registcrcd post corrections to 
the disconnection list in form ACE-107 forwarded already. Except where 
proof of payment has been produced, the exchange should disconnect on 
the evening of the 22nd day of the issue of the bill the subscribers included 
in the disconnection list, as corrected by the subsequent intimation. 

7. By the use of a suitable rubber stamp, the TRAO should arrange to 
record on the bill register the fact that the subscriber has been tclcphoned 
regarding his outstanding bill on (date and time) in c r m  of 
beadquarter exchanges ar that the item has been included in the disconnec- 
tion list sent to the exchange in case of other exchanges. The exchangc 
should also arrange to make a similar record on the disconnection list receiv- 
ed by it. The TRAOs may make requisite re-adjustments in the arrange- 
ment of the work to facilitate the switch-over to the new procedures. 



i 
G APPENDIX 1V 

Swnmary of main Cmclusion/Recommendatio11~ 
--- -- -- - 
SI. No. Para No. MinistrieslDeptt. Conclusi~~~ecomrnendations 

conmned 

I 1.20 DDtpettment of Conmu- The Committee 6nd that as against a traffic increase ot 20 pa , 
ni&ons (p. & T. Board) mumed in 1962 for the Bombay Fort Exchange, the observations in May, * 

1969 after the exchange was established, disclosed an amal  of 
the order of 75 per cent. The Committee would like to h o w  wbc&cr eny 
intcrme$iate observations were made and necessary wrrectivt oa. the basis 
tbcrcuf applied to the traffic projections made in 1962. Had them been dm,  
the Department could have taken timely action to procure additiclsal equip 
ment before the installation of the exchange. 

Do. Admittedly the ordering for the additional equipment after the bade- 
quecy of the control equipment was known, was not prompt amgh. = 
Committee were given to understand that the additional equipment could 
have been imported sooner than expected from the I'M on whom tbe ordas 
wem placed. As the import would have involved additional fora3g1 ex- - - - 



bf 'h. 8.34 W s  only taking into acxmm the foreign e x d g e  
-t in the indigenous man&acture, the Dommittee wodd like to 
kaarv bbcthet the feasfbitity of import was specifically examined at Oov- 
fXImm¶t kwl in vim of the r e c d n g  loss of substantial mount  of poten- 
tial revenue. 

3 '.a D e m t  of Cornmu- S e r n b e r  1970, 6526 direct connections and 9510 extensions had 
nications (P. & T. Board) bean given in this exchange. According to the representative of the P. % T. 

Bosrd, a provision for 30 per cent extensions is generally made and the 

Do. 

imjcc4 estimate of tBe Bumbay Fort Exchange contained a similar plrni- 
am. However, exteasions to the extent of 146 per ceUt of the iliteet 
iocrrPrctions had been given. The peculiarity of the Cross-Bat exchanges, 
as erplaiaed by the representative, is that even internal c d s  between the 
extension and main telephone instruments, which are not paid for, load 
the exchange. The Committee have thus reason to believe that existence 
of such a large number of extensions had limited the capacity of the ex- 
change to handle remunerative calls thereby reducing the revenue potential. 
The argument that on the basis of rental ratio of 2: t between the direct 
exchange line and extension, the capacity of the exchange is already utilised 
does not appeal to the Committee. The Committee would like the matter 
to be investigated to avoid recurrence. 

The Committee were informed that the Department was devising an 
instrument which would obviate the internal calls loading the exchange as 
also a portable equipment which could be used to measure the incidence 



Do. 

bT W on the Strowger system accurately so that ditiiculties met with M 
the past in replacing the strowger system by the Cn>ss-Bar system of ade- 
quate capacity, might not be encountered in future. The C&iee may 
be apprised sf the outcome of the efforts in this regard. 

DPring evidence the Committee were informed that in Kanpur Eidm&ge3 
&Ha@ of cable or instruments did not come in the way of full utilisrtion 
of apadty. The capacity of tbe e x c k g e  expanded in March, 1965 ooald 
be M y  utilised only by August, 1%8 deqite a long aaitigg list of 7,000 
and above for fresh connections. The Committee would like to know the 
specific reasons tor the delay in utilising the expanded capacity. 

(P. & T. Board) The Committee note that the connectable capacity of an exchange is 2 otlly 94 per cent after allowing for a reserve of 6 per cent for engineelfng 
purposes. As it is stated that there is already cliffercnce of opinion in 
regard to the necessity of maintaining 6 pcr cent reserve, the Committee 
would urge that the position in exchanges in other countries may be ascer- 
tained to see whether there is scope for reducing the percentage of reserve 
eqe&Uy in view of a large unfulfilled demand for telephone connections 
.in the country. 

7 1'37 Do. At present a subscni r  retains a 'sort of lien' on his telephone for six 
months even w%en hc docs not pay the bills. As the telephone is liable 
to be disconnected in the event of non-payment Sy the 22nd day of the 
issue of the bills, the period of six months allowed for the restoration of 



the connection on payment appears to be too long. In order to have an 
effective deterrant against delays in payment as also to avoid 1088 of mc11ue 
due to non-utilisatim of the capacity of the exchan& to this extent the 
Gommitte suggest that the Department may consider the feasibility of 
curtdhg the period to three months. 

& T. Board) 
actic 
to 5 
Aug 
whic 
Con 
P ~ W  
are 

m e  Committee are distressed to note that due to lack of proper advanec 
w the capacity of the Bombay Telex Exchane expanded from 200 
iOO connections in September, 1969 could not be utilised £ally until 
pst, 1968 notwitbstandiig a heavy demand for additional camdons, 
:h entailed a loss of potential revenue of a b u t  Rs. 14.12 lakhs. 
unittee trust that such lapses would be avoided in future, by ad- 
lning and coordinated action to ensure that cables, didling units ek. 
available in time. 

Do. The Committee note that the delays in utilisation of the available capacity 
in the two exchanges Mandvi-I and Mandvi-I1 was due to overan short- 
age of cables in the country and that on receipt of adequate cables instrue 
tions for the utilisation of capacity had been issued in December, 1969 
by the General Manager, Telephones, Bombay. Thc instructions inter 
olio envisaged an immediate review of the capacity available in all the 
exchanges in Bombay area and the stage at which thc cable works stood 
in order to draw up a programme of utilisiig the capacity with'i six 
months on a crash basis to the extent cable was available. In the opinion 
of the Committee, a similar review and a systematic p r o m  of 



10 I 66 Do. 

ate called for in all the Telephone district.s/circles and a strict watch &odd 
be kept on the progress of utilisation of capacity already built up. 

The Committee could not get an exact idea regarding the extent of 
unutilised capacity of all the telephone exchanges in the cuuntry on acanmt 
of shortage of cLIMes. They desire that Government h u l d  assess the 
position on the basis of the review suggested in the fmegdmg paragraph 
and apprise them. 

11 I '67 P. & T. Board The cable requirements during the Fourth Plan period had bees sc&trj 
Industrial Devdopment down finally to 44,000 standard kilometres. Taking into aaorrm: 

estimated indigenous production of 25,000 standard kilanetrm a& 
placed for imports of 12,000 standard kilometres there is still a gap of 
7,000 standard kilometres to meet even this reduced requinmtnt. '& 8 
Committee desire that early steps should be taken to bridge this gap. 

Do. l b  Committee note that the capacity of the Hindustan Cables Factory 
at Rupnarainpur is Wig expanded to 8,000 standard Iulometres and &at 
it is expected to go into full production by March, 1972. A second 
factory is also expected to be commissioned in about two to three yeam 
The Committee Uust that these projects will proceed a~COr@g to scheduie. 
In this connection the Committee would like to know the decision of Gov- 
ernment on the Administrative Reforms Commission's recornmendatiog that 
the responsibilities discharged by the then Ministry of Industrial Develop 
ment, Internal Trade and Company M a i n  in respect of the Hindustan 
Cables Limited should be transferred to the P. & T. Board. -- - 



Do. As at the end of 1969-70 only 79.5 per cent of fhe eexntiag capacity of 
of exchanges had been utiIised. The P&T Departrrrtnt htimated to the 
Committee that an overall target of 85 per cent utilisatiw af capacity ~ I d d  
be reasonable. The Committee are unable to agree with this, in view of 
the ever rising waiting list which runs into several lakhs. According to the 
Department's own norm, 94 per cent utilisation after aUowi!tg f@ 6 pcr cent 
reserve s h d d  be aimed at. On this basis the number of c o ~ ~ n s  that 
were not provided due to various reasons at the end of 1969-70 was 1.62 
lakhs and the loss of potential revenue during the three years ended 1969-70 
was to the tune of Rs. 45.18 crores. This shows the extent to which the 
returni is less for the capital already invested. The Chamittee, therefore. 
consider that the accent during the Fourth Plan period should be on utilising 
the existing capacity fully. 

Do. The Fourth Plan envisages additional 7.6 la& telephone connections 
of which only 0.80 lakh connections were given during the first year of the 
Plan vi:. 1969-70. As pointed out earlier 1.62 lakhs further connections 
could be given merely by utilising the elristinp capacity. The Committee 
hope that the rate of additional connections in the remaining year? of the 
Plan would be stepped up and the overall targets fulfilled. 



Do. T b a C o a n m i t t t e f i o d t h t a l ~ a ~ w c t s o ~ a t J a i ~ f o r  
P & T ~ i r p 1 9 6 7 , ~ t t b e R i r r w ~ ~ ~ o a $ ~  
c&ctfroPn l s c J ~ , 1 % 9 f d b r r i a g t b ~ f k i r a H i g k C o a r t ~ a s &  
an axomcheat to the Ceu@al Serrices ( M e d d  AtCadanat) R& em- 
powwing tbe Central Gwemmmt to appoint Authorid Midia l  Atton- 
danb in Dsamber, 1968. b tbe meantime, 10,072 persons re!ceiwcd treat- 
ment outside the hispernary md a t a d  - of Rs. 18.37 hkhs rrpra- 
senting cost of treatment was reimbursed by the Department. The Com- 
mittee feel that the Department should have obtained legal opinion from the 
Ministry of Law and in consultation with the &istry of Health the mat- 
ment should have been made compulsory 6b initio which would have avoided 
considerable expenditure on reimbursement of fees for professional services 
obtained outside the dispensary. 

The Ccnamftta note thhe e m  after the d i s p m ~ ,  staff &a* 
ing satarg more tkaa Rs. 500 pew mandr are given ttn option to @ dtbrr 
to the dispemria or to the A U M  1C46dical Attendaab appOhW by 
the State Government. If they prefer the latter the cost of treatment is 
reimbursed to them. As under the Central Government Health 
Scheme there is no such distinction between the staff getting upto 
Rs. 500 and those above Rs. 500, the Committee see no reason 
why the present practice should continue in the P&T Department. They 
would suggest that Government may exam& whether it is not desirable to 

P 



do away with the distinction by making such amendments as are ~~easrsty 
to the Central Services (Medical Attendance) Rules. 

Do. 

The Committee get a distrubing picture from the study undaa)rm by 
the P&T Board Eaficiency Bureau. Over a M o d  of 7 yeare from 1M1-62 
to 1967-68 the per capita expenditure on medical reimbursements increed 
by 389 per cent. In this connection it is interesting to note that rhe pcf 
capita cost of treatment which was about Rs. 81/- per month at Jaipr 
before opening @he dispensary came down to Rs. 11/- after the aatment 
in the dispensary was made compulsory. As establishment of sucb djs- % 
pensaries has helped to curtail the expenditure and reducing the possibi&.i= 
of malpractices, the Committee would urge the Department to come to an 
early decision on opening dispensaries in areas where the total number of 
PiW staff exceeds 1000. 

The Committee would like to know the action taken finally on the 28 
cases of malpractices in collusion with chemists and doctors noticed at Jaipur 
during the period 1-4-1966 to 31-3-1967. The M t t e e  would also 
like to know the outcome of the case of suspected fraud at Vellore involving 
64 persons of whom 53 were reported to be Postal employees. Based on 
these cases, Government should lay down suitable guidelines for the con- 
trolling otEcers so that there may be e M v e  m t i n y  of medical claim. 



Do. 

Do. 

Thn Edticiency Bureau has suggestad that the present schane ot medid 
reimbursements should be reviewed and reimbursement allowed only fcx 
hospitalisation cases granting a fixed allowance for &r ailments, wi& aa 
option to be given to the employees to receive treatment froin the P&T 
dispensary or tht: CGHS wherever they exist This suggestion h e s  
careN examination in consultation with the Ministries of Health and Fm- 
ance. The Committee would also like Government to consider the feasi. 
bility of referring this suggestion to the Pay ComrmsBHHL . . 

The Committee are surprised to find that 6rm 'A' had been cntnrst#l 
with the work of transhipping mails from Tuticorin Port to Colombo lmhur 
at the rate of Rs. 5.9 per bag as against his tendered rate of Rs. 1.25 per 
bag with the Ml l t  that an extra expndhre of Ra. 2.26 lrLhr had to be .g 
incurred during March, 1965 to August, 1967. The Committee wotlM like 
to know the action taken as a result of the disciplioary proceedings instituted 
against the officials concerned. 

Do. hcidentIy the Committee find that the rate of 28 paise per kilogram 
prescribed in the departmental rules was based an the rates laid down uuder 
the Universal Postal Union Rome Convention (1905) The convention 
provided for three different rates for the conveyance of artides other than 
letters, postcards etc. by sea i.e. upto 300 nautical miles, between 300 to 
1500 nautical miles and beyond 1500 nautical mites. The Department had 
taken the rate applicable to the distance between 300 and 1500 nautical 

- - 



miles and adopted it h ~ p € ? C t i ~ e  of distance. III this case thc distance bet- 
ween Tuticorin and Colombo w s  only 140 nautical m i k s  for which the rate 

by the Rome Convention would be 2/5th of the rate adopW bg 
the DepaIgnwt, The Committee, however, note that the relevant mIeS 
had since been amended. The Committee would like to know why a uni- 
form rate was initially prescribed without relating it to the distance as recom- 
mended bgr the Rome Canvention, which continued unrevised for wer  60 
years. They would atso like Oavernmtnt to arrange for a caret'& and peria- 
dic tdew of wch r&eu in f u t a ~  having regard to the basis of their 
W o n  and the expericnue gatked subsupantlp. L 

23. 1.119 P & T Board The COmmittee regret to note that on account of the delay in decitfing 
the tenders by the Post Master General in both the cases and the partial 
acceptance of the tenders in one case, Government had to incur an extra 
expenditure of Rs. 32,192 during 1966-67 and 1967-68 in making ~ayments 
for the trasport of departmental stores at higher rates applicable to the 
previous years' contracts of the same contractor. The Committee are at a 
loss to understand why negotiation could not be held to have the rates 
reductd to his tendered rates for the periods of delay in deciding the tenders 
and on what authority hi* rates of the expired contracts were continued. 
The Committee would like to be assured that there was no collusion beg- 
ween the contractor and any department official, 



24. I .  I20 Do. 

25. I .  121 Do. 

The explanations of the delay in the Post Master General's oftice as due 
to ''the thecerned of8cer being on long earned leave", '%he concerned Me 
having been W e d  up in some other conndon", "misrcniting of fde" and 
"incomplete subtnission of the case by the dealing Assistant" are hardly con- 
vincing. While the Committee nate that responsibility wuld not be fixed on 
any particular individual for the delay, they trust that the Departaaent 
would take suitable remedial measures so as to avoid such costly delays. 

The Committee do not see any force in the argument that tenders for 
the year 1967-68 were accepted in parts to effect economy when there was 
no permissive clause therefor in the tender call notice issued by the Depart- 
ment. The Committee hope that such acts of indiscretion will not be corn- 
mitted and that the department would be wen fortified by suitable condi- 
tions in the tender call notice in future. 

26. 1.132 DO. The Committee are unkappy to note the slow progress of reazvmy of 
telephone dues pertainhig to the period upto 1967-68. Out of the dugs 
upto 1967-68 amountiag to  RR 342.06 lakhs outstadkg as on. the 1st 
July, 1969 only a sum of Rs. 39.92 lakhs could be recovered upm 1st 
March, 1970. As by the efaux of time it becomes difficult to redhe 
dues especially from private subscribers, the Committee would urge the 
Ihpemsent to initiate a special drive to recover the arrears. They would 
suggest that the matter s h d d  be resolved without further delay in so far 
as the arrears relate to Government subscribers. In respect of other subs- 
cribers it may be advisible to prepare consolidated anears bills with relevant 
- -- - -- - - - - - - - -- - - - - . - - - - 





Do. 

Committee hope that pending replacement of 4 digit metres by 5 metns 
which should be expedited, the instrucbions issued on 28th septtmber, 1970 
to obviate the possibility of underbilling would be Strictly followed. 

The Committee note that as against the anticipated supply of 2.65 IaLh 
5 digit meters to replace the 4 digit meters and to meet uurmal expaasion 
requirements during 1969-70, only 30,684 could be procured. As then is 
an urgent need for 5 digit metres to el i inate  the possibilities Q£ leakage of 
revenue, Government should take necessary measures to step up indigenow 
production and in the meanwhile, with the limited availability of these 
meters the P&T Department should give priority for the replacement of 
4 digit meters in heavy exchanges. The Committee would also suggest that 
Government ntay consider the matter in all its aspects to explore the ways 
and means of meeting urgent requirements of 5 digit meters. 

That the m a r s  of rentals for the telephone, telegraph and speech cir- 
cuits provided for the exclusive use of other Government Deparhuent since 
1955-56 could be brought down from Rs. 85 lakhs to Rs. 19.32 lakhs aftex 
the non-recovery was pointed out by Audit, shows that the PiW Department 
were not taking effective steps in recovering the dues in the past. The 
decentralisation of telephone revenue work in the two P&T circles in 1967-68 
cannot adequately explain the delay in recovery over a period ranging upto 
15 years. The Committee hope that in future recovery of dues would be - effected promptly on the commissioning of the circuits. 



32. 1.154 P&TBoard The Gommittee note that rental for cable laid for other departments is 
recoverable @ 18 per cent of the capital wst  per annum or at the standard 
prescribed flat ram, whichever is higher. Such cases of short recovery of 
reat an flat rate basis as have been noticed reveal that there is no systematic 
arruqement of verifying the correctness of initial recovery after the capital 
cost becornes known. The Committee hope that strict instructions would 
be issued to guard against such lapses involving short recoveries in future. 

33. 1.164 Do. 

34- 1.165 Do. 

1.170 Do. 

The Committee are surprised that the detailed estimates had been pre- 
pared and sanctioned and stores indented for without even a prelimiaary 
survey of the proposed route. 

The Committee would like to be apprised of the results of investigation 
into "the apparant failure to carry out any survey at the time of prepara- 
tion and sanction of the detailed estimates" which was responsible for the 
delay in commissioning the project and consequently locking up of capital 
and loss of potential revenue. 

The Committee are distressed to note that according to the Audit Para 
35 many as 78774 objections were raised up to the end of 1967-68 remoin- 
ed unsettled at the end of August, 1969. The Department, however, in- 
formed the Committee that the number was less and that the matters Bed 
been taken up with the Accountant General, Posts and Tekgraphs. 



Do. 

38. 1.180 Do. 

'I'he Committee need hardly stress the necessity of settling the Audit 
0-s promptly. Personal discussions with the Audit ofiicers at the 
wriaos levels could be helpful. The position of outstanding objections 
shoald be reviewed periodically at the Board's level on the basis of reports 
o h h d  from the various units. 

The Committee Consider it necessary that the department &add go 
into the reasons for the persistence of Audit objections of the nature brought 
out in the Audit para aad take suitable remedial measures to obcrirtte a. 
They would, in particular, like to draw attention to want of d o 1 1  to 
establishment or continuance of establishment, want of sanction to dsd-  
laneous and contiagent expenditure and want of sanctions to estimates or 
excess over sanctioned estimated. The Committee to not favour continu- 
ance of posts without prior sanction of competent authority and past fQcto 
regularisation which carry with it the risk of diluting the staadtwd of 
scrutiny of justification for the posts. They would accordingly urge that 
the procedure for issuing sanction be streamlined to ensure that prior 
sanctions are obtained invariably. 

The Commitke are unhappy about the pendency of inspection RepMts 
for over ten years. As suggested earlier there should be a periodid f ~ & w  
of the position at the Board's kvel. The higher Departmental sffict~s 
inspecting the various units should also look into the position of p d h g  
audit objections and inspection report with a view to giving neces .9  d i n s  
tions for their expeditious disposal. 

- -- -- - - - - - -- - --- ---- 



40. 1.187 Do. 

41. 1.192 DO. 

42. 1.198 Do. 

43. 1.199 Do. 

The Department intimated to the Committee the d t 8  of tha stady 
of cases relating to common types of irregularities pointed out by kudit and 
the measures taken to avoid similar irregularities ody in respect of tbrw 
items. The Committee would like to be apprised of fe[~lts of the 
of other items as wen. 

The Committee would like to stress that responsibility for losses and 
defalcations should be fixed without delay in respect of the remaining 191 
cases involving Rs. 1.96 lakhs. 

In view of the high incidence of copper wire thefts, the Committee would 
urge the Department to complete the replacement of coppr wire on tele- 
graph alignments early. In the meanwhile, the Committee hope that efforts 
by the P. & T. Department and State Governments to arrest thefts d 
apprehend the miscreants would be intensified as lack of eff4ve action 
so far is indicated by the steep rise in thefts over the years resulting in a 
loss of over a crore of rupees in 1968-69 besides causing widespread dis- 
ruption in the vital means of communication. 

The Committee are distressed to find that the action of the Divisional 
Engineer in cancelling the tenders received initially and calling fresh tenders, 
resulted in extra payment of Rs. 33,400. 

They would like to know what action was taken on the advice of the 
Central Vigilance Commission against the persons at fault. The Central 
Vigilance Commission may be asked to expedite their a d v i ~ ,  if it had wt 
been already received, 



46. 1.214 P &  T Board 

4 7. 1.215 Do. 

Before the approval of the prototype in respect of the second specifica- 
tion, the Department placed further orders on firm 'A' in June 66, on the 
basis of the subsequent tenders fixing the delivery date as 30th June, 1967. 
The Committee would like to know whether the acceptance of the supply 
against the second contract was subject to the approval of the prototype 
and when the firm supplied the cabinets against the second contract. 

The Committee are unable to appreciate the cancellation of the first 
contract in April, 1968 after accepting part supplies upto 31st December, 
1967, when the delivery date fixed for the second specification of cabinets 
was 30th June, 1968. Further it is not clear how a second order could b 
placed on the same firm in June, 1966 when its past performance was fiardly 
reassuring in as much ar it did not c ~ e n  cmmeaw @upply of th ftnt speci- 
fication although the delivery date was fixed as 18th December, 1965. The 
correctness of action in cancelling the earlier contract and propriety of 
placins the orders for the second time should be gone into in deM. 

The Committee cannot rule out the possibility of the firm deliberately 
delaying the supplies as it has procured a second contract at higher rat= 
The Committee would like Government to investigate the case thoroughly 
and take action against those found at fa&. 








